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COUNCIL OF STATE.

Friday, 22nd November, 1940.

The Couneil met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

THAILAND GOOD-WILL MISSION.

21. Tae Hoxourasre Kumar NRIPENDRA NARAYAN SINHA
(on behalf of the Honourable Raja Yuveraj Datta Singh): Did the
official Goodwill Mission from Thailand visit India recently ¥ If so,
has it resulted in the conclusion of any economic or political agreement.
between the two countries in furtherance of common interests ?

Tre HoNouraBLE Sik GIRJA SHANKAR BAJPAI: The answer to
the first part of the question is ‘“ Yes ” and to the second part “ No .

UniversiTy TRAINING CORPS.

22. Tae HoNouraBLe Mz. P. N. SAPRU: Will Government state
(@) the number of University Training Corps Battalions in the country ; and
(b) whether Government has received any representations from various Univer-
sities for the expansion of their U.T.C. and for their better equipment ?

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency’
the Commander-in-Chief) : (a) There are 10 U.T.C. battalions in the country.

(b) Yes.

THE HONOURABLE MR. HOSSAIN IMAM: With reference to (), Sir,
from which Universities have Government received representations ?

THE HONOURABLE Mr. A. pEC. WILLIAMS: A Uhniversity in the
United Provinces.

THE HoNoURABLE Mr. HOSSAIN TMAM : Which University, Sir ?
Tae HoNOURABLE Mg. A. pEC. WILLIAMS : Lucknow University.

Tar HoxoURABLE Me. P. N. SAPRU : Have the Government received
any representation from thé Allahabad Unlversity also ?

Tur HoNoURABLE Mz. A. pxC. WILLIAMS : I have no information as
to that, Sir. But there has been a 50 per cent. increase in the establishment.
of these units in June last.

( 99 )
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Tae HonouraBLE Me. HOSSAIN IMAM: Was the Aligarh University
‘U.T.C. increased ?

Tug HoNOURABLE MR. A. pEC. WILLIAMS: To the best of my informa-
‘tion, they were all increased by 50 per cent.

Tae HovouraBLe Mr. HOSSAIN IMAM: Have they been given per-
‘mission to increase the cavalry platoon ¥ =

Tue HoNOURABLE Mr. A. pDEC. WILLIAMS: The Honourable Member
‘must give notice of that.

-

TeE HoNOURABLE SIR RAMUNNI MENON : May I know whether it
is a part of the scheme of expansion to create University Corps in Universities
where they do not exist now 1 |

ToE HoNourABLE THE PRESIDENT : How does that question arise
from the anawer given by the Honourable Member ?

TrE HoNoUrABLE SIR RAMUNNI MENON : My question relates to the
expansion of University Corps which is within the scope of the original ques-
tion.

Tue HonouraBLE MR. HOSSAIN IMAM: It arises from (a) of the
question,—the number of U.T.C. battalions in the country.

THE HoNOURABLE THE PRESIDENT : It does not. It is a new ques-
tion.

TaE HoNourABLE Paxpir HIRDAY NATH KUNZRU : May I inquire
‘whether it is the intention of Government to reduce the two platoons recently
allowed to be added to each company to one $

Tae HoNOURABLE Mr. A. DEC. WILLIAMS: The question relates to
inorease and not to reduction, Sir.

TrE HoNourABLE Panpir HIRDAY NATH KUNZRU: My question
is, whether it is the intention of Government to decrease the number of platoons
added to a company from two to one.

TBE HoNoUuRABLE Mr. A. pEC. WILLTIAMS: For any question which
relates to decrease I should require notice.

TrE HoNouraBLE Mr. HOSSAIN IMAM: May I know, Sir,——

Tee HonouBaBLE THE PRESIDENT: The Honourable Member
{the Honourable Mr. Williams) has stated that he requires notice.

Tae HoNoUBABLE MR. HOSSAIN IMAM : T am asking another question,

Tue HoxourasLE THE PRESIDENT :  You cannot pursue the question
further. '

<
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Tae HoNounasre Mz, HOSSAIN TMAM : Perhaps he might be able to
give the answer from the file. ‘ ‘

TeE HoNouraBLE THE PRESIDENT : No, he wants notice.

Tas HoNOURABLE M. HOSSATN IMAM : I have not stated my question
yet, Sir.

Tur HoxouraBLE THE PRESIDENT : You are not entitled to put any
question after the Member wants notice.

THE HoNOUBRABLE MR. HOSSAIN IMAM : He wanted notice on Pandit
Kunzru’s question, Sir.

THE HoNoUrRABLE THE PRESIDENT : You want to pursue it further ?

Tre HoNoUrRABLE MR. HOSSAIN IMAM : I want a specific statement,
Sir, whether the Annamalai and the Andhra Universities have University
Training Corps or not ? '

TaE HoNoURABLE MR. A. pEC. WILLIAMS : I have a list here and they
do not appear on that list.

THE HoNOURABLE Mr. HOSSAIN IMAM : Will the Honourable Member
lay the list on the table ?

Tur HONOURABLE Me. A. DEC. WILLIAMS : Yes, Sir.

THE HonoURABLE Panpir HIRDAY NATH KUNZRU: May I put
another question, Sir ? Is it the intention of Government to allow the two
platoons added per company of the U.T.C. to continue ?

Tae HoxourasLE Me. A. pEC. WILLIAMS : I have already answered
that question, Sir. @

THE HoNoUuRABLE PaNDpIT HIRDAY NATH KUNZRU: The question
not having been put, the Honourable Member could not have answered that.

. T'HE HoNourABLE THE PRESIDENT : Was it involved in your previous
reply ' ‘

THE HoNOURABLE MR. A. pEC. WILLIAMS : It was involved in his pre-
wious question.

TrE HoNoUuRABLE PANDIT HIRDAY NATH KUNZRU : That question
was an entirely different one.

TEE HoNOURABLE Sie ALAN LLOYD: That question was about de-
orease, and he won’t answer that question. He wants notice.

Tre HoxouraBLE Panprr HIRDAY NATH KUNZRU: This is a
different question.

THE Hoﬁomunm Stk ALAN LLOYD  Decrease and digcontinuance
are the same,
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Tae HoxouBABLE PawpiT HIRDAY NATH KUNZRU : The .Honour.
able Member might himself be allowed to reply. He is mot dumb. '

TeE HoNOURABLE MB. A. DEC. WILLIAMS : My point is that there is
very little difference between asking whether a unit is going to be done away
with and whether it is going to be allowed to continue to exist.

Information promised in reply to the Honourable My. Hossain Imam’s supplemeniary
q“m.

1st (Bombay) Battalion, U. T. C.
2nd (Caloutts) Battalion, U. T, C.
3rd (United Provinces) Battalion, U. T. C.
4th (Lahore) Battalion, U. T. C.
5th (Madras) Battalion, U. T. C.
7th (Patna) Company, U. T. C.
9th (Delhi) Battalion, U. T. C.
10th (Nagpur) Battalion, U. T. C.
11th (Karachi) Company, U. T. C.
12th (Dacca) Company, U.T. C.

SurPPLY DEPARTMENT.

23. Tax HonouraBLe Mr. P. N. SAPRU: Will Government
state (z) the number of officers in the War Supply Department ; (b) their
names and nationality ; and (c) the salaries and emoluments paid to each of
them 1

THE HoNoUrRABLE M. H. DOW : I place on the table a statement
giving the required information.

As in the case of the statement which I laid on the table on the 19th
instant, and for the same reason, details of appointments to the Indian Stores
Department and to the®Contracts Directorate are not included. I can however
give certain totals for these departments.

At the outbreak of war there were in the Indian Stores Department 13
European officers and 47 Indian officers. There are now only 11 European
officers and 84 Indian officers. .

The Contracts Directorate was, and remains, a military organization.
At the outbreak of war it had five European and one Indian officer. It now
has 16 Eurapean and 11 Indian officers.
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VALUE OF ORDERS PLACED BY THE INDIAN STORES DEPARTMENT AND
CONTRACTS DIRECTORATE.

24. THE HoNouraBLE Mr. P. N. SAPRU: Will Government
state the value and number of orders placed in India for war supply require-
ments with (@) British owned concerns; (b) British controlled . concerns ;
(¢) Indian owned concerns ; and (d) Indian controlled concerns %

THE HoNOURABLE MR. H. DOW : The value of orders placed by the
Indian Stores Department and Contracts Directorate from the 1st September,
1939 to 30th September, 1940, amounts to over Rs. 56 crores. The number
of individual orders comes to about 1,20,000 and these have been distributed
over some 3,000 different firms. No distinction or discrimination is made
when placing orders between Indian and European firms, and no record is
maintained of orders placed with firms of different nationalities, There is
therefore no way in which the information given above can be readily classified
in the manner required by the Honourable Member, who will also doubtless
realize that the classifications he suggests are neither complete nor mutually
exclusive.

THE HoNOURABLE MR. HOSSAIN IMAM : Is there any record of British
firms in name and of Indian firms in name to which contracts have been given %

Tur HoNouraBLE Mr. H. DOW : No, Sir, there is no record at all, and
it would be quite impossible to tell from the names of many firms whether
they are European or Indian. A firm which calls itself * All-India Corpora-
tion ”’ may quite easily be an entirely British concern. A concern which
appears under the name of ‘“Mr. Mukherjee "’ may be owned by a European,
and vice versa. Again, firms are owned partly by Indians and partly by
Europeans. They aro managed partly by Indians and partly by Europeans.
There are Indian firms that are managed by Europeans ; there are European
firms that are managed by Indians. It is, therefore, I think, quite impossible
for me to fit the information which I have given into any such classification aa
that suggested in the question. '

Tre HonouraBLE Panpir HIRDAY NATH KUNZRU: Could the
Honourable Member lay on the table a list of all the firms with which orders
have been placed, giving against the name of each firm the total amount of
-the orders placed with it ?

Tae HonourasrE Mr. H. DOW : Sir, doubtless that could be done,
but as I have pointed out there are over 3,000 firms and there are 1,20,000
contracts, and this is constantly being added to ; and it is quite clear that whem
that information was given it would bo of no assistance whatever in enabling
conclusions to be drawn on the lines which are suggested by the Honourable
Member’s question. I therefore think that I am justified in saying that the
collection of this material which is now asked for by Mr. Kunzru, the cost
and labour of making that collection, would be entirely out of proportion in
a hard-worked Department to the use which could possibly be made of it.

THE HoNouraBLE MR. P. N. SAPRU: Will the Honourable Member
be pleased to lay on the table of the House a statement showing the names of
the Directors of the firms to which contracts have been given and the names
of the managing agents and their nationality %

TrE HonouraBLE MR. H. DOW : That would involve much more labour
and waste of time.

TaE HoNOURABLE MR. P. N. SAPRU : That would enable us to find out
exactly how matters stand.
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Tae HowourasLe Paxprr HIRDAY NATH KUNZRU: In view of
the desirability of giving information on the subject will not the Honourable
Member be prepared to give the information I have asked for even though it
might involve a certain amount of labour ?

THE HoNoURABLE THE PRESIDENT : The Honourable Mr. Dow,
could you not allow Mr. Kunzru to collect the information himeelf in your
office ?

"Ter HonoUuraBLE MB. H. DOW : No, Sir. I am afraid the Honourable
Mr. Kunzru would have a full-time job which would take him a year. It
would also interfere very considerably with the work which officers of the
Department have to do.

Tz HonouraBLE Pixprr HIRDAY NATH KUNZRU: Does the
Honourable Member seriously suggest that it would take his Department a
year ?

Tee HonovraBLe MR. H. POW : No, Sir. I said it would take the
Honourable Pandit a year.

TaE HonoUraBLE Paxpir HIRDAY NATH KUNZRU : He need not
have any compaassion on me. Let him give me all that I ask for and I will make
use of it.

THE HoNOURABLE MR. P. N. SAPRU : Is it a fact that the post of the
Vice-President of the Supply Board will not be filled up after the present
incumbent goes ?

THE HowNouraBLE THE PRESIDENT : No discussions are allowed.
Only questions are to be put.

DESTRUOTION' OF HORSES BY THE MILITARY AUTHORITIES.

25. ThE HowouraBLE Mr. P. N. SAPRU: Will Government
state (z) whether military authorities are shooting horses no longer required
by them ; (b) whether there has been any request from civil authorities for the
horses being sold to them ; and (c) the number of horses so destroyed and
their average price ¥ Are Government aware that Indian sentiment is against
wanton destruction of unoffending animals ?

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chiof) : (a) No serviceable horses have been destroyed.
In accordance with established policy old and worn out horsea are regularly
destroyed.

(b) Yes.

(¢) Information as to numbers is not readily available. No horse of any
value has been destroyed.

' The reply to the last part of the Honourable Member’s question is in the
affirmative.

Tue HoNoUraBLE Me. P. N. SAPRU: Will Government therefore
respect Indian sentiment and not destroy these horses ?

TrE HoNOURABLE MR. A. pEC. WILLTAMS : Government not merely
respect the Indian sentiment, they share it. But they consider their present.
fohcy a preferable alternative to permitting harses for which they have no
onger any requirement to fall into undesirable hands and posalbly suffer
illtreatment.

TaE HoNoURABLE Me. HOSSAIN IMAM : May I know from the Honour-
able Member why it is impoasible to get the number of thooo which have been.
destroyed during the last year at least ?

?
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Tae HoNourRABLE Me. A. pEC. WILLIAMS : I omitted to mention,
Sir, that the Honourable Member had not specified the period for which he
wished these figures. *

Txe HoNoURABLE Me. HOSSAIN IMAM : Will the Honourable Member
lay on the table the figures for the last year 1

Tee HoNourRaBLE MR. A. pEC. WILLIAMS : No, Sir. It would in-
volve far too much labour to collect these figures from depots and units.

Tae HoxourapLe Mr. HOSSAIN IMAM: Any record kept of the
horses they buy and have in stock at the beginning and end of a year might
tell us. .

Tue HonoumaBLE Paxprr HIRDAY NATH KUNZRU: May I ask
for a little more information? Are the Government destroying horses which
they do not require, or only those horses which are no longer fit for service ?

THE HONOURABLE MR. A. pEC. WILLIAMS : Only those horses which
are no longer fit for service.

TeE HoNouraBLE MR. P. N. SAPRU : Is a horse which is not fit for
military service also unfit for civil service ? Will Government not gain by
disposing of those horses to civilians who are prepared to buy them ?

THE HoNOURABLE MR. A. DEC. WILLIAMS : Government do not wish
to gain at the expense of the horses, Sir.

DEPUTATION OF DR. GREGORY AND SIR Davip MEEK 1o THE U. S. A.

26. THE HonNouraBLE Mr. P. N. SAPRU: Will Government
state the object for which Messrs. Gregory and Meek were sent to the United
States and whether no suitable Indians were available for that mission ?

THE HONOURABLE S81R ALAN LLOYD : Dr. Gregory and Sir David
Meek wont to the United States to make a preliminary survey of the possibili-
ties of expanding India’s trade with that country.

The Indian Government Trade Commissioner in the United States of
America, Mr. Malik, was associated with their enquiries.

THE HoNoUmraBLE Panpir HIRDAY NATH KUNZRU: Why could
not an Indian be sent with the mission from here ?

Tee HoNouraBLE Me. H. DOW : The officers best qualified, which
included one Indian, as I have mentioned, were selected for the particular
vaork. The Indian was Mr, Malik, the Indian Trade Commissioner in New

ork.

THE HoNOURABLE MR. P. N. SAPRU : The Honourable Member has not
replied to the last part of my question, whether no suitable Indians were
available for that mission ? I want an answer in the affirmative or in the
negative.

THE HoNOURABLE MR. H. DOW : The answer is in the affirmative.
I said one was appointed, Mr. Malik.

Tue HoNoUraBLE MR. P. N. SAPRU : He was the Trade Commissioner.
My question is, when Messrs. Gregory and Meek were sent, why in place of
those two gentlemen no Indian could be sent ? That question has not been
replied to.

Tak HonouraBLE MR. H. DOW : The question, Sir, is one of suitability .
The two most suitable for the purpose were Dr. Gregory and Sir David Méek, -
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Tr® HOXOURABLE Paxprr HIRDAY NATH KUNZRU : I it suggested
that Indians would have been less suitable for the purpose of carrying on
negotiations with the United States Government ?

TeE HoNOURABLE THE PRESIDENT : That is an argument.

TeE HONOURABLE PANDIT HIRDAY NATH KUNZRU : I want to know
exactly what the Government mean ?

Tue HoNoUrRABLE THE PRESIDENT : That is an argument.

MiLITARY GRAss Farms,

27. THE HonNouraBre Mr. P. N. SAPRU : Will Government
state () the decision arrived at by them for the disposal of the grass farms
no longer required by the military authorities ; (b) whether Government pro-
pose to give to the original owners the option of taking back the grass farms
after refund of the compensation they must have received ; and (c) whether
Government propose to give the grass farms not taken by the original owners
to Provincial Governments to be utilized by them for the purposes of (i)
:agrioultural demonstrations and (i) settling suitable educated unemployed as
agricultural colonists ?

THE HoNOURABLE MR. A. pEC. WILLTAMS (on behalf of His Excellency
the Commander-in-Chief) : () Surplus military farm lands outside canton-
ments are offered in the first place to other departments of the Government
of India, and if not required by them to Provincial Governments. If the
Provincial Government does not desire to purchase the lands, they are disposed
-of to private persons to the best advantage of the State.

(b) If the land is agricultural or pastoral, the original owners are generally
given an option before other private persons. Each case is however considered
on its merits.

(c) If the Provincial Government take over the land, it is open to them
to consider the purposes suggested.

TaE HoNoURABLE Mr. HOSSAIN IMAM : Has any grass farm land
been already given to private persons ?

TrE HONOURABLE MR. A. DEC. WILLIAMS : I should require notice of
‘that. To what period does that question relate ?

Tee HoNOURABLE Mm. HOSSAIN IMAM : Last year, Sir. Have you
-any figures for that ?

‘Tre HoNoURABLE Mr. A. pEC. WILLIAMS : .I have no figures, here, Sir,

BUREAU OF PuBLIC INFORMATION.

28. Taw HoxoumaBLe Mr. P. N. SAPRU: Will Government
state (a) the number of officers in the Central Information ent get-
ting a salary of Rs. 500 and over ; (b) their names with salaries they are at pre-
sent getting ; (¢) the functions of this Department ; (d) the toty] expenditure
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over this Department ; and (e) the number of new officers appointed since the- .
war and their salaries t

Tee HoNoURABLE MR. E. CONRAN-SMITH : (a), (b), (d) and (e). I
lay a statement on the table.

(c) The Bureau of Public Information exists to meet the demand of the:
Press and the publio for news and information about the activities of Govern--
ment.

Statement giving the information asked for n parts (a), (b), (d) and (e) of question No. 28
o V asked by the Honourable B}r.P.N.(S)apm.() /

Salary.
Ras.
(a) Eight. )
) 1. Mr J. Hennessy, Principal Information Officer 2,400
plus O.8. P
£30p.m.
2, Mr. J. Nataun,an, Deputy Prmo\pal Informa.tion
Officer . 1,200
3. Mr. S. C. Guha Thaknrta, Informauon Omoer . . 900
4, Mr. 8. A. Jawad, Information Officer . . . 750-
5. Mr. B. L. Sharma, Information Officer . . . 700
6. Mr. R. 1. Hall, Information Officer . . . . 800
7. Mr. C. N. Sen, Administrative Officer . . . 640
8. Mr. M. 8. Islam, Chief Buperintendent . . 580
(d) The total expenditure during the penod Aprll 1 to
October 31, 1940, was . . 2,11,777
(e) 1. Mr. R. I. Hall, Information Officer . . . . 800
2. Mr. K. V. Venkataraman, Information Officer . . 800/
(Ssnce discharged.)
3. Mr. R. L. Handa, Assistant Information Officer.
(Ofﬂcmtmg vice Mr. 8. C. Guha Thakurta on leave,
and drawing Rs. 500 por mensem from July 15,
1940) . . . . 400
4. Mr. B. Fonseca, Asmstant Informauon Oﬁloer . 400
§. Mr. V. Krishnaswami, Assistant Information Ofﬁcer . 400
6. Mr. B. B.-Kapasi, Assistant Information Officer . 400
7. Mr. B. Mukhopadyaya, Assistant Information Officer . 400
8

. Mr.J. A. Kidwai, Assistant Information Officer . 400

NUMBER OF PERSONS DETAINED UNDER THE DEFENCE OF INDIA Aot
29. Tae' Hovourarz Me. P. N. BAPRU: Will ‘Government
state (a) the number of detenus under the Defence of India Aot in every
province ; and (h) whether Government propose to submit their casee for-

review and sdvice at suitable intetvals to officers possessing judicial
experience 1

Tar HonouvmasLE Me. E. CONRAN-SMITH: (a) According to the.
latest information available with the Gove:nment of India the following are
the numbers of persons who were undergping detention under rule 28 of the.
Defence of Indm Raules on the 1st October, 1940.
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By order of Provincial Governments :—

Madras . . . . . . . . . . 20
Bombay . . . . . . . . . . 38
Bengal . . . . . . . . . . 20
United Provinces . . . . . . . . . (1]
Punjab . . . . . . . . . . . 81
Bihar . . . . . . . . . . . 22

B R - 7
By order of the Central Government . ., . . . 26

In addition a number of persons may have been detained or may be under-
going detention for short periods-under rule 129.

(b) No.

TrE HoNoURABLE MR. HOSSAIN IMAM : Will the Honourable Member
state to what date this statement relates ? -

Tre HoNoURABLE Mr. E. CONRAN-SMITH : T have already stated
tl;at these were the persons undergoing detention on the lst of October,
1940.

Tae HowourasLeE Mg. P. N. SAPRU: Are' we to understand that
“ By the order of the Central Government ’’ means ocentrally administered
areas or all over India ?

Tae HoNoUrRABLE MR. E. CONRAN-SMITH : Tt means both.

BILL PASSED BY THE LEGI%LATIVE ASSEMBLY LAID ON THE
. ABLE.

SECRETARY or tHE COUNCIL : Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the Bill further to amend
the Indian Income-tax Act, 1922, and to make certain transitory provisions
with respect to the operation of that Act on the coming into force of Part JI
of the Indian Income-tax (Amendment) Act, 1939, which was passed by the
Legislative Assembly at its meeting held on Thursday, the 21st November,
1940.

STATEMENTS, ETC., LAID ON THE TABLE.

TrE HoNOURABLE Sik GTIRJA SHANKAR BAJPAI (Education, Health
and Lands Member) : Sir, I lay on the table :

1) a copy of the Regulations made by the Imperial Council of Agri-
@ clfl}t'uml Research under section 7 (2) of the Agricultural Produce

Cess Act, 1840, and

(2) a copy of the Imperial Council 6f.Agricultural Research Reserve
Fund and Regulation of Expenditure Rules, 1940.
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TMPERIAL COUNCIL OF AGRICULTURAL RESEARCH Snnmvo Fm.mcn: (.ouurrrnn
REGULATIONS.

NOTIFICATION.

No. F. 46(10) 40-0 dated the 10th September, 1940.—The following ations, made
by the Imperial of Agricultural Research under section 7 (2) of the Agricultural
Produce Cess, Act, 1940 are published for general information :—

BTANDING FINANOE CoMMITTEE REGULATIONS
(made by the Imperial Council of Agricultural. Research with the previous approval of
the Central Government under section 7 (2) of the Agricultural Produce Cess Act, 1940).
1. In these Regulations—

() * Committee " means the Standing Finance Committee constituted under
section 7 of the Agrisultural Produce Cess Act, 1840 (XX VII of 1040) ;

(i4) * Council ” means the Imperial Council of Agricultural Research.

Constitution of the Commaliee.
2. The Committee shall consigt of the following membe!

“ (4) the Vice-Chairman of the Council ez-officio,

(#6) one member appointed by the Central Govemment (heremafter referred to
aa the Financial Adviser),

(#44) three members elected annually by the Govemmg Body of the Council, two
from among themselves and one from among the representatives of the
Central Legislature on that Body.

3. The elected members shall hold office for 12 months commencing on the.1st Sep- -
-tember, but shall be eligible for re-election. ’

4. Any casual vacancy in the Committee shall be filled by eloction or uppomtme‘nt,
as the casc may be, in accordance with the provisions of regulation 2.

5. The term of office of a member clected to a casual vacancy shall commence from
the date of election and shall continue to the 31st August next.

6. No act or proceeding of the Committee shall bo invalid by reason only of the
existence of a vacancy in the Committee.

7. The Committee shall elect annually, as soon after the 1st September as may be
practicable, a President from among its members.

8. The Becretary of the Council shall ez-officto be the Secretary of the Commrttee

Functions of the Committee.

9. The functions of the Committee are— ) ;

(¢) toecrutinise the annual statement of income and expenditure of the Council
and submlt it to the Governing Body with its reoommand&txons f

(i1) to examine the estimates of all schemes involving—
(a) an annual cxpendlture of not less than Rs. 10,000 or
(b) a total expenditure of Rs. 50,000 or more.

(4¢) to scrutiniso all proposals for the creation of Class I posts ;

(v) to scrutinise all proposals for amendment of the bye.laws of the Council
‘affecting delegation of financial powers by the Governing Body ; and

(v) such other functions in respect of financial matters as may be &smgned to the
Committee by the Governing Body of the Council. v

Procedure of the Conmnittee.
10. (1) The President of the Committee shall preside at all maaungs of the Com-

mittee,

(2) In the absence of the President the members pment .uu.um & member of the
Comm ittee to pres)de at the meetmge

f )V
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11. Three members of the Committee shall constitute & quorum.

12: (L)) Meetmgs of the Committee shall ordinarily be convened by the Bocretary
@8 occasion may require, and at least once @ year,

(2) A meoting shall also be convened if not less than three members of tho Gommltteo

. make a written request to that effect.
* 18, Ten olear days’ notioe of every meeting of the Committee shall be pvon to each
member.

"14. In the case of a difference of ion ‘among.the members of the Finanoe Com-

“mittee the opinion of the majority sha! rervail
Provided that the dissenting members shall have the right to record minutes of
- dissent.

15. In case of an equality of votes on’ any question, the President of the meeting
‘shall have a casting vote.

16. Notwithstanding anything contained in regulations 14 and 15, the Financial
Adviser may in the event ofiin disagreement with the other members of the Cammittee
in respect of any matter, require a referende to be made by the Committee to the Governing
Body, and by the Governing Body to the Central Government.

17. Any business, except such as the Committee may by general or special order
direct to be placed before ameotmg , may be transacted by circulating papers to all mem-
bera and by obtaining ip writing the views of at least three of them.

18. The Secretary shall keep a record of all pr oeedings of the Committee and dis-
charge such other functions as the Committee may assign to him.

8. BASU,

Seoretary.

‘ImPRRIAL COUNOIL OF Aomom.-rmx. ResgAaror ResErve Fonp A¥D Bmmnor or
ExpENDITURE RULES, 1940.

NOTIFICATION.

No. F. 8/40, dated the 18th Sepmnber 1940.—1In exercise of the powers conferred by
section B of the Agricultural Produce Cess Act, 1940 (XXVII of 1940), the Central Gov-
ernment, after consultation with tho Imperial Council of Agricultural oaearch is pleased

to make the following rules, namely :—

The Imperial Council of Agricultural Re}eagh Reserve Fund and Regulation of Expenditure
7 1940.

1. These Rules may be called the Imperial Council of Agnoultural Resesrch Réserv
Fund and Regulation of Expenditure Bﬁ 1940. °

3. In these Rules, unless thers is anything repugnant in the subjeot or context,—

(a) “* Aot’* meens the Agricultura) Produce Cess Aot, 1940 (XX VTI of 1940) ;
(8) “ Committee ” means the Standing Finance Cummittee eonstituted under
section 7 of the Act ;
(¢) ** Council ’’ means the Imperial Council of Agricultural Research ;
(d) * Financial Adviser” means the officer appointed by the Central Govern-
rent as a member of the Committee under sub-section (1) of section 7 of the
ct; ‘.
{¢) “ Fund ” means the reserve fund crea.ted under section 8 of ﬂ:o Aot.
3. The Council ehall contribute annually t¢ the Fund such amount of the net proceeds
of the duty received during the financial year under sestion 6 of the Act ‘a# may be i
excess of Rs. 14 lakhs ;
Provided that the annual contribution—
(s) need not be greater than the smount wrytobmgthommuhud
bnltnoomﬂn!‘nnduptoh.mhkh; o

PIRVERES
! L]
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(b) shall not exceed Ra. 2} Jakhs except on the recommendation of the Committee.

4. The Fund may be invested wholly or in part in the same manner as the other
:funds of the Council, '

5. The uninvested balances of the Fund shall be kept with the Imperial Bank ‘of
India separiately from the other funds of the Council. : o

8. All interest accruing on investments of the Fund shall until the acoumulated
balance therein amounts to Rs. 20 lakhs, be credited to the Fund, and shall thereafter
_be available for expenditure for the purposes of the Council. ‘ N

7. (1) If in any year the net proceeda of the duty received under sectiotytbs ;)t' the Aot
_fall short of Rs, 14 lakhs, the Council may, on the recommendation of the Committee
‘and with the approval of the Governing Body, draw upon the Fund to make good the
defloiency. ) ' ' o
(2) Bave aa provided in sub-rule (1), no money shall be withdrawn from the Fund
without the previous approval of the Central Government.
8. The Council shall refer to the Finaneial Adviser for his advice—
(8) the annual statement of the income and expenditure of the Council, and
(#4) such matters relating to the expenditure of the money paid to the Counoil
under seotion 8 of the Act as the Central Government may by general or
special order speoify.
9. The Financial Adviser shall be given access to all such records of the Council as

mun;.y be required by him for the purpose of advising on the matters referred to him under
rule 8.

10. In the event of disagreement between the Council and the Financial Adviser
in respect of any matter referred to him under rule 8, the Financial Adviser may ask the
Council to bring the matter to the notice of the Central Government, and the Council
shall comply with the request.

11. Save ay otherwise expreasly provided in these Rules, all transactions relating to
the Fund shall generally be subject to such provisions of the rules and regulations and
bye-laws of the Counoil as are applicable to the financial transactions of the Council.

G@.8. BOZMAN,
Joint Secretary to the Government of India.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON
THE TABLE.

THE HoNoURABLE Stk GIRJA SHANKAR BAJPAI (Education, Health

and Lands Member): Sir, I lay on the table the information promised in

. re_gly to question No. 46 asked by the Honourable Mr. Abdool Razak Hajee
Abdool Suttar on the 11th March, 1940.

Rerames To Mosques v Naw DELAL
(a) (s) A statement giving the information required by the Honourable Member is
laid on the table.
(%) and (é). Government are not aware of any mosques in New Delhi which are
“badly i need of repairs or have fallen down for want of repairs. '
(b), (¢) and (d). No.
(e) Yes. I
(f)-and. (g). Qovernment understand that applications by authorized ns for per-
mission to carry out r;&nm are carefully mﬂ' ered; and: the ‘general policy followed is
to grant pergission. ey do not consider any special orders necessary.
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Statement referred to in the reply to part (a) (5) of question No. 46,.

TABLE.

List of Mosques in New Delhi.

Serial Name of Mosque. Locality. Remarks
No.
Mosgues occupied and in uae.
1 Mosque on Bholi Bhat- Adjacent to Nath Ki Baghichi Temple.
tyari Road. . ;
2 Mosque at “ 1" Point Near cattle byre.
3 Badi-ul-Isar Mosque On Chittragupta Road. !
4 Dargah Syed Hassan Panch Kuin Road.
osque.
5 Shah Kamal Mosque Off Peshwa Road in Road Circus.
6 Kalali Bagh Mosque Albert Squm .
7 Telegraph Quarters Junction of Baird Road md Baker
Mosque. Street.
8 Mosque In Lady Hardinge College compound
(North).
9 Gurgaon Road Mosque . In recess on Gurgaon Roed near
I. B. P. 183.
10 Mosque Near Babu Mal’s garden on Chelmaford
11 Mosque Rangrez Shah On Chelmsford Road in Railway
" Council Association Compound.
12 Langarwali Mosque Connaught Circus, West End of Lady
Hardinge Hospital.
13 Raja Bazar Mosque Irwin Road.
14 Madhoganj Mosque Jantar me, Jaisingh Pura near
Windsor Hotel.
1 Asoka Road Near (overnment Bungalow No. 27.
16 8tone~yard (Ara Machine) Near Red Cross Building.
Mosque. '
17 Block 120 Ne&r Point *“ O *’ opposite Chelmsford
ub.
18 Rakabganj Mosque Near Anglican Church.
19 Sonbari Bagh At Point ““ N ™.
20 Mosque Aliganj.
21 Mosque .. Aliganj.
22 Mosque . . Aliganj.
23 Zabte Ganj Mosque In the Central Vista Waterway.
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erial Name of Mosque. Looality. Remarks.
0.
Mosgues occupied and in use— contd.

24 Hatewala Mosque Opposite Travancore Gates.

26 Western Hostel Mosque . On Queensway opposite  Western
Court.

26 BaRr;I;dhaﬂomr Minto On Minto Road.

27 Angoori Masjid Near Old Shahji’s Tank, City Ex-
tension Area.

28 Mirdard Mosque Between Tangore and Barron Roads.

29 Chausat Khamba . Mosque within this shrine on Mirdard.
Road.

30 Mehdi Shah Mosque In Mehdi Cemetry on Mirdard Road.

31 Bachhoo Shah Near Railway Line, Block 205.

32 Jhil-ki-Piao Mosque On Delhi-Muttra Road between Re-
formatory and ‘ J’ Point.

33 Babar-ka-Takkia . At “ W ” Point.

34 Babarpore Mosque Pandara Road.

35 Nizam-ud-Din Mosque . East of Delhi-Muttra Road opposite
Nizamuddin.

36 Lodi Mosque . W;s:ﬂ:f Golf Club Pavilion in Lodi

87 Mosque In the Race Course.

88 Mosque Ho];x(;l:vl: "lidml:'s Bungalow on King

89 Mosque In Arab Serai.

40 Mosque To the East of Abdul Nabi Mosque on.
Delhi-Muttra Road.

41 Mosque Near Azim Ganj.

42 K. B. Akbar Ali Mosque. Connaught Place.

Mosgues vacant and unused.

43 Moaque at Malcha On Kitochener Road.

44 Mosque On Ratendone Road.

46 Mosque In Lady Hardinge Hospitel.

46 Mosque At Lodi Tomb.

47 Mosque . . At Lodi Tomb.

48 Mosque . . . In Lodi Golf Course.

e
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TABLE.
Serial Nawe of Mosque. Locality. Remarks.
No.
Mosques vacant and unused—oontd.
49 Mosque . . . In Lodi Golf OCourse.
50 Moeque . In Jur Bagh.
51 Mosque . In Jur Bagh.
: Mosques unoccupied but in use.
62 York Road Mosque . York Road.
, 58 Wellesley Road Mosque . OnCoE\:x:::.Of Wellesley Road in Golf
64 Mosque . . On Ferozeshah Road.
Mosgques: under the control of the Archaeological Department.
85 Mosque of Uggar Sen . Hailey Road.
‘; 56 Bara Gumbad Mosque . Lady Willingdon Park.
57 Khairul Manazil Mosque Opposite to West Gate of Purans Qila.
58 Qila Kohna Masjid . In Purana Qila.
69 Mosque of Afsarwala . Near Humayun’s Tomb.
§ 60 Mosque of Isa Khan . I"l’ ogl‘x:n's Tomb near Humayun's
61 Mosque of Safdarjang . - Tomb of SBafdarjang.
62 Juna Shah’s Mosque or Nizamuddin.
Kali Masjid.
68 Abdul Nabi’s Mosque . Near Kotla Ferozeshah.
64 Mubarak Shaeh’s Mosque Mubarakpur Kotla.
85 Masjid Moth . Village Moth-ki-Masjid.
66 Mosque . . To the West of Serai Azim Ganj near
Purana Qila.

STATEMENTS, ETC., LAID ON THE TABLE.

Tae HoNovraBLE MR. E. CONRAN-SMITH (Home Secretary): Sir,
I lay on the table copies of the Declarations and Orders of Exemption under
section 6 of the Registration of Foreigners Act, 1939, as published with the
notifications of the Government of India in the Home Department Nos.—

(1) 21/68/89-Political (W), dated the 18th April, 1940,
(2) 21/68/39-Political (W), dated the 1st June, 1940,

(3) 21/2/40-Political (W), dated the 15th June, 1940,

(4) 21/68/39-111-Political (W), dated the 28th June, 1940,
(6) 21/75/39-Political (W), dated the 27th June, 1940,

(8) 21/18/40-Political (W), dated the 3rd July, 1940,

(7) 21/2/40-Political (E), dated the 4th September, 1940, and

(8) 21/18/40-Political (E), dated the 7th October, 1940.
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REGISTRATION oF FOoREIGNERS. Act, 1939.

Declaration of Exemption.

No. 21{6839-Political (W), dated the 1&ih April, 1940.—In exercise of the powers
conferred hy section 8 of the Registration of Foreigners Act, 1939 (XVI of 1938), the Cen-
tral Government is pleased to declare that the provisions of the Registration of Foreigners
Rules, 1939, except rule 8 and such of the provisions of rules 4, 1¢, 15 and 16 as apply to,
or in relation to, gers and visitors who are not foreigners, shall not apply to, or in
relation to, the officials attached to the Japanese Consnlate in Indis mentioned in the
annexed list and their families 80 long as they hold the posts noted against their namen.

H.dJ. FRAMPTON,
Deputy Secretary to the Governient of India,

List.
1. Mr. T. Inui, Chancellor, Consulate General for Japan at Karachi.
2. Mr. T. Ishida, Chancellor, Consulate General for Japan at Calcutta.

No. 21/6839-Political (W), dated the 1%t June, 1940.—In exercise of the powers con-
ferred by section 8 of the Registration of Foreigners Act, 1939 (XVT of 1939), the Central
Government is pleased: to declare that the provisions of the Registration of Foreigners
Rules, 1939, except rule 8 and such of tho provisions of rules 4, 14, 15 and 16 as apply to,
or in relation to, passengers and visitors who are not foreigners, shall not apply to, or in
relation to, Mr. Josef Luley, and his family so long as the said Mr. Josef Luley holds the
post of Secretary of the (lonsulate for (zechoclovakia at Bombay. ’

C. J. W. LILLIE,
Deputy Secretary to the Government of .India.

Order.

No. 21/2{40-Political (W), dated the 15th June, 1940.--1n exercise of the powers con-
ferred by section 6 of the Registration of Foreigners Act, 1939 (X VI of 1939). the Central
Government is ?leased to declare that the provisions of sub-rule (3) of rule 7 and of sub-
rules (1) (1A4) of rule 15 of the Registration of Foreigners Rules, 1939, shall not apply. to,
or in relation to, Mr. Philip William Swan and Mrs. Margaret Nensen Swan, American

subjects, on any occasion on which they depart from British India with the object of pro-
ceeding only to Portuguese India.

C. J. W, LILLIE,
Deputy Secretary to the Government of India.

Declaration of Exemption.
No. 21/68:39-111-Political (W), dated the 28th June, 1940.—In exercise of the powers
conferred by section 6 of the Registration of Foreigners Act, 1930 (XVI of 1939), ‘the
Central Government is plea to declare that the provisions of the Registration of

Foreigners Rules, 1939, shall not apply to, or in relation to, the Administrator of French
Chandernagore, or to members of his family or staff accompanying him

C. J. W. LILLIE,
Deputy Secretary to the Government of India,

Order.

No. 21/75/89-Palitical (W), dated the 27th June, 1940.—-In oxercise of the sowm ocon-
ferred by seotion 8 of the Registration of Foreigners Aot, 1939 (XVI of 1939), the Central
Government is pleased to deolare that the provisions of sub-rule (3) of rule 7 and of sub-
rules /1) and (/4) of rule 15 of the Registration of Foreigners Rules, 1839, ahall not apply
to, or in relation to, any French subject registered in British India on any occasion om
which he departs from British India with the obiect of proceeding only to a place in the
French possessions bounded by India. :

C. J. W. LILLIE,
. Deputy Seoretary to the Government of India.
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Declatation of Exemption.

No. 21/18/40-Political (W), dated the 3rd July, 1940.—-In exercise of the powers con -
ferred by section 6 of the Registration of Foreigners Act, 1839 (XV1 of 1939), the Central
Government -ia ;pleased to.déclare that: the provisions of rule 10 (2) of the Registration of
Foreigners Ryles, 1939, shall not apply- to, or in relation to, the persong mentioned in the -

sunexed list. o ,
C. J. W. LILLIE,
' Deputy Secrélary to the Government of India.
oo Adst
1. Dr. Galen Fisher Scudder, Head of the Scudder Memorial Hospital, Ranipet.
2. Dr. Paul Farr Russell, attached to the Rockfeller foundation, International Healt)

Division, New York.
3. The Most Rev. Louis Mathias, 5. C. Roman Catholic Archbishop of Madras.

Order.

No. 21/2/40-Political (E), dated . the 4th September, 1940.—In exercige of the powers
conferred by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1934), the
Centrel Government is pleased to declare that the provisions of sub-rule (3) of rule 7 and
of sub-rules (1) and (14) of rule 15 of the Registration of Foreigners Rules, 1939, shall not
apply to, or in relation to, Mr. Richard Rhea Patton Goheen, an American subject, on any
occasion on which he departs from British India with the object of proceeding only to
Portuguess India.

C. J. W. LILLIE,

Deputy Secretary to the Government of India,

Declaration of Exemption.

No. 21/18/4Q-Pot€tiwl (K), dated the 7th October, 1940.—In exercise of the powers
conferred by section 6 of the Registration of Foreigners Aot, 1939 (XVI of 1939), the Cen-
tral Government is pleased to declare that the provisions of rule 10 (2) of the Registration
of Foreigners Rulea, 1939, shall not apply to, or in relation to the Very Reverend Monseig-
neur L. P. Kierkels, Apostolio Delegate to the East. Indies.

C. J. W. LILLIE,

Joint Secretary to the Government of India .

TuE HoNouraBLE MR. E. CONRAN-SMITH (Home Secretary): Sir, I
lay on the table a copy of the notification of the Government of India in the
Home Department No. 21/15/40-Political (W), dated the 6th June, 1940,
making certain further amendment in the Declarations published with the
Notification of the Government of India in the Home Department No. 21/32/39-
Political, dated the 21st June, 1939.

REGISTRATION OF FORRIGNERS (ExEMPTION) ORDER, 1939.

No. 21/16/40-Political (W), dated the 6th June, 1940.—In exercise of the powers con-
erred by section 6 of the Re.gistntion of Foreigners Act, 1939 (XVI of 1939),‘319 Central
Government is pleased to direct that the following further amendment shall be made in
the Deoclarations published with the notification of the Government of India in the Home

Department. No. 21/32/39-Political, dated the 21st June, 1939, namely :—
- Im Doohmlt;o: 3 of the said Declarations, after clause () the following olause shall be

*“(dd) any French subject of non-Asiatic birth ordinarily resident i f

French Settlements bounded by India ; Y 0 any of the

C. J. W. LILLIE,
‘ ‘Dcputy Secretary to the Governmens of India.



,IﬁFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON
THE TABLE.

Tre HoNouraBLE MR. E. CONRAN-SMITH (Home Secretary): Sir

I lay on the table the information promised in reply to the Homourable
Mr. Hossain Imam’s—

(1) Question No. 8 asked on the 26th February, 1940.
(2) Question No. 9 asked on the 26th February, 1940.*
(8) Question No. 39 asked on the 6th March, 1940.

* Not printed. Copy placed in the Library of the House.

(124)
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INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE

TABLE.
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TABLE.

Tur HONOURABLE Mr. L. WILSON (Chief Commissioner for Railways) :
§ir, I lay on the table the information promised in reply to the Honourable

Pundit Hirday Nath’s—
(1) Question No. 12 asked on the 26th February, 1940.
(2) Question No. 72 asked on the 2nd April, 1940.
(3) Question No. 73 asked on the 2nd April, 1940.

Mipwives IN E.L.R. HospITALS.

(a) The reference to railway hospitals where there are no other medical facilities
available is not understood, but all nursee appointed to railway hospitals on the Eaat
Indian Railway are required to possess a diploma in midwifery.

(b) Railway revenues provided a contribution of Rs. 8,900 in 1938-39 to oertain
non-railway hospitals. Further a sum of Re. 25,660 was spent in 1038-39 from the Staff
Benefit Fund on medical treatment for the staff and members of their families in non-
railway hospitals. A sum of Rs. 5,000 was paid from the same Fund to certain hospitals
and institutions in return for facilities given to railway employees. As regards the second
part, all non-gazetted staff benefit from this expenditure.

(¢) It is not possible to allocate the benefit to communities »eceived from the gmu
made to non-railway hospitals from railway revenues or from the Staff Benefit Fund.
No statistics are maintained of the communities to which grants of financial assistance
have been made from the Staff Benefit Fund to employees for mediocal expenses inourred
by them or their families at non-railway hospitals. As regards the second part, an em-
ployee may appeal through his de tal superior to the Committee of the Staff Benefit
Fund, who control such grants, for the reconsideration of his case.

(d) Apart from the grant from railway revenues referred to in part (b), all amounts

t on such medical assistance are received from the Staff Benefit Fund. As regards
the second part, an employee, or his wife or child, is entitled to assistance under the rules
of the Staff Benefit Fund if sent to a non-railway homi.td by & Divisional or Workshop
Medical Officer of the East Indian Railway, provided this officer oertifies that this was
necessary in the interests of the efficient treatment of the case, and the amounte of the
bills inourred are reasonable and necessary and that the illness has not been occasioned
by impropriety or misconduct on the part of the employee.

ProviDENT Fonp OoN ™R E.L.R.

No. The staff whose date of joining the Provident Fund was taken as the date of
confirmation were not optional subscribers under the rules, and the date of their joi
the Provident Fund was, therefore, the date of their confirmation.

REAPPOINTMENT OF SKILLED WORKMEN IN THE ALLAHABAD DiviaioNn, E.L.R., RETRENOHED
IN 1935 oN EcONOMIOAL GROUNDS.

(a) Yes : certain steff surplus on the Allahabad Division were retrenched in 1938
and 1936. Some of them were re-employed in vacancies that arose subsequently.

(b) The break in the service of some of the re-employed men was condoned for pur-
poses of gratuity only. The staff have been correotly placed in the revised scales of pay.

(¢) No.

TrE HoNoUraBLE Sik ALAN LLOYD (Commerce Secretary): 8ir, I
lay on the table the information promised in reply to part (2) and first portion
of part (b) of question No. 97 asked by the Honourable Pandit Hirday Nath
Kunzru on the 8th April, 1840.
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IssUBRS OF LICENCES TO ACT AS INSURANCE AGENTS FOR THE YEAR ENDING 31st MARcH,
1941.

Statemens showing the number of applications for licences to act as Insurance Agents for
1940-41, recerved and disposed of by each Licensing Authority by the 31st March, 1940.

No. of No. of
Name of Licensing Authority. applications applications
received. disposed of.
Superintendent of Insurance . : . . 4,600 2,000
Registrar, Joint Stock Compames—
Bengal i 5 P s < " 10,887 8,442
Bombay . - . 5 5 : e 11,300 (1) 11,200 (1)
Madras . . . . : . . 6,430 4,208
Punjab . ¢ : . . . . 2,867 2,867
U. P. . : ; . ; ; : 3,383 (2) 2,000 (2)
Bihar : ; 3 : ¥ : i 1,400 1,400
Assam 0 > . 4 5 3 . 1,700 (3) 1,336 (3)
C.P.. . 2 s - 5 5 . 1,410 1,383
Sind . . : : . : : . 1,168 (3) 1,159 (3)
Delhi . . . . z 2 = 691 596
N.-W.F.P. . . . . . . 45 45
Orissa e . . s . . . 245 245
Ajmer-Merwara . . 3 5 5 . 120 120
Baluchistan s . . : . e 37 (4) 37 (4)
Coorg . : . : 3 ‘ . 28 28
Total . 46,211 37,066

{1) Figures up to 18th April 1940.
(2) Figures up to 26th April 1940.
{8) Figures up to 10th April 1940.
(4) Figures up to 15th April 1940.

STATEMENTS, ETC., LAID ON THE TABLE.

TeE HoNoURABLE Mr. C. E JONES (Finance Secretary): Sir, I lay
on the table—

(1) a copy of the rules framed by the Central Board of Revenue under
section 5 of the Agricultural Produce Cess Act, 1940, and

(2) a copy of the Central Board of Revenue notification No. 35-Customs,
dated the 3rd August, 1940, embodying an amendment to the
rules framed by the Board under section 5 of the Agricultural
Produce Cess Act, 1940.

B



A

-

STATEMENTS, ETC., LAID ON THE TAELE, 139

RULES FRAMED By THE CENTRAL BOARD OF REVENUE UNDER SECTION 5 OF THE
AGRICULTURAL PrODUCE CESs Act, 1940.

NOTIFICATION.

No. 21, dated the 20th April, 1949.—In exercise of the powers conferred by section 5
of the Agricultural Produce Cess Act, 1940 (XXVII of 1940), the Central Board of Revenue

makes the following rules :
Rules.

1. When cess has been levied on any article specified in the Schedule to the said Act
exported by land, and the exporter within two months from the date on which the cess
was paid applies for a refund and presents to the Land Customs Officer in charge of the
land customs station at which the cess was paid, a re-importation certificate granted by
the proper customs olficer at the land customs station or customs port through which the
article was subsequently reimported into India, the Land Customs Otficer shall, if he is
satisfied of the identity of the article referred to in the certificate with the article in respect
of which the refund is claimed, refund the whole amount of the cess so levied.

2. If any person exporting by land any of the articles specified in the Schedule to the
said Act declares that the article is subsequently to be imported into India, the Land
Customs Officer may, subject to any general or special orders of the Collector of Land
Customs, permit him to export the article without payment of the cess leviable thereon :

Provided that a person permitted to export any such article without payment of the
eess leviable thereon shall, if the article is not re-imported into India within such period
as may be fixed by the Collector of Land Customs, pay the duty on demand, and the Land
Customs Officer shall refuse to pass any goods belonging to such person until the said duty

has been paid.
K. G. JACOB,

Second Secretary, Central Board ot Revenue.

AMENDMENT TO RULES FRAMED BY THE CENTRAL BOARD OF REVENUE UNDER SECTION 5
OF THE AGRICULTURAL ProDUCE Crss Acrt, 1940.

NOTIFICATION.

No. 33, dated the Jrd dugust, 1940.—1In exercise of the powers conferred by section 5
of tho Agricultural Produce Cess Act, 1940 (NXVIT of 1940), the Central Board of Revenue
directs that the following amendment shall be made in the Rules published with its noti-
fication No. 21-Customs, dated the 20th April 1940, namely :

In rule 1 of the said Rules, for the word * two »’ the word “ six *° shall be substi-
tuted.
K. G. JACOB,

Second Secretary, Central Board of Revenue,

Tue HoxourasLE Mr. C. E. JONES (Finance Secretary): Sir, I lay
on the table copies* of—

(1) Commercial Appendix to the Appropriation Accounts of the Defence
Services for the year 1938-39 and the Audit Report thereon.

(2) Appropriation Accounts of Railways in India for 1938-39—Parts I
and II.

(3) Railway Audit Report, 1940.

(4) (Japi‘_cal Statements, Balance Sheets and Profit and Loss Accounts
of State Railways in India including the Balance Sheet and the
Profit and Loss Accounts of Tatanagar Workshops—1938-39.

{(5) Balance Sheet of Railway Collierics and Statements of all-in-cost of
coal for 1938-39.

* Not printed. Copies placed in the Library of the House-



INDIAN WORKS OF DEFENCE (AMENDMENT) BILL.

I THE HoNOURABLE MR. A. pDEC. WILLIAMS (Nominated Official) : Sir;.
move :

* That the Bill further to amend the Indian Works of Defence Act, 1903, as passed
by the Legislative Assembly, be taken into consideration.”

The object of this Bill is merely to remove certain inconveniences resulting
from the existing state of the law relating to works of defence. As the law
stands unnecessary harassment sometimes is caused to property owners and
unnecessary expense to the Government. Under section 7 of the Act, which
is to be amended, certain restrictions are imposed in areas surrounding these
works. In the outer zone, which extends up to a radius of 2,000 yards from
the work of defence, these rcstrictions are not very severe. In the middle
zone, whioh extends up to a radius of 1,000 yards, all permanent structures
must be removed without exception. In the inner zone, which extends up to
a radius of 500 yards, all structures, not only permanent, but also temporary,
must be removed without exception. Now the removal of these structures.
is not always essential from the military point of view, and all this Bill does is.
to give a power of exemption.

Sir, I move.

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoNoURABLE Mr. A. pEC. WILLIAMS : Sir, I move :
‘* That the Bill further to amend the Indian Works of Defence Act, 1903, as passedi
by the Legislative Assembly, be passed.”

The Motion was adopted.

INDIAN NAVY (DISCIPLINE) AMENDMENT BILL.

I T HOoNOUBABLE MR. A. pEC. WILLIAMS (Nominated Official) : Sir,
move : :

‘ That the Bill further to amend the Indian Navy (Discipline) Act, 1934, for certain
purposes, as passed by the Legislative Assembly, be taken into considerstion.”

Section 52 of the Schedule to the Act which it is proposed to amend con.
tains a catalogue of penalties which may be enforced in the Indian New¥.
This list, in addition to the severer penalties which are generally enforceable
under the criminal law, contains a number of more lenient and minor penalties
such as detention, dismissal, reprimand, disrating, and so on. But section 46
of the same Act contains a list of criminal offences and under that section
these offences are only punishable under the ordinary criminal law. That
is to say, the only punishment which can be given to these offences are death,
transportation, imprisonment, fine, or whipping. Well, it is quite clear that.
in some cases some of these offences, such as petty thefts of a comrade’s kit,
should not be punished with imprisonment. Fine is contrary to the custom
of the Navy. It is therefore desired to enable the authorities to award these
minor punishments for minor offences.

( 140 )



INDIAN NAVY (DISCIPLINE) AMENDMENT BILL. 4

The second part ‘of clause 2—sub-clanse (5)—is simply formal. Section-
52 of the parent Act contains a list of punishments but that list does not com- -
prise transportation, though it does comprise penal servitude ; and this amend.- -

ment is merely designed to show that transportation is.equivalent for the pur-
poses of that section to penal servitude.

Sir, I move.
Tee HoNourasrLe Mr. HOSSAIN IMAM (Bihar and Orissa : Muham.

madan) : Our difficulty, 8ir, is that we have not got the Indian Navy (Disci-
pline) Act, 1934, before us.

Act.

Tre HoNoURABLE MR. HOSSAIN TMAM : Sir, I had hoped that the
Honourable Member would be kind enough to explain the provisions more
fully so that we may be able to follow him. My only doubt about this matter,

Sir, is that at the present moment we are averse to corporal punishment .
except for very heinous offences which require a personal chastisement. The -

policy of the present-day world is against corporal punishment.
Tae HoNouraBLE THE PRESIDENT : You must remember that these

are special Services, the Navy and the Army. You cannot use the ordinary -

procedure there.

T HoNOURABLE Mr. HOSSAIN IMAM: Mr. President, I would

very respectfully submit that the Act was not framed by the Opposition to -

contain all these mistakes. It was framed by the Government with full recog-
nition of what is required ard they had before them also the statutes of other
countries to fall back upon. Now, in the time of war, it is ununderstandable
to us, Sir, why the Government is bringing forward an amendment which
aims at substituting corporal punishment for penal servitude ?

Tre HoNouraBLE THE PRESIDENT : Do you suggest that the statutes -

of other countries are more lenient %

TaE HoNouraBLe Mr. HOSSAIN IMAM: 1 suggest, Sir, that the

Government, when it framed the Aect, did not deem it necessary to incorporate
in the Bill what it is now trying to introduce.

TeE HoNoUrABLE THE PRESIDENT: You have not answered my
question.

Tur HoNoURABLE MR. HOSSAIN IMAM : The Navy (Discipline) Act, .
Sir, was fully discussed in both the Houses and Government had fuﬁ opportu-
nity of bringing forward a comprehensive measure and a measure which would
bave included all that was requisite. Our surprise is that at this moment
when you are having an expansion of all your defence services, why was it
thought proper to substitute this ¢ I am not opposing, Sir. I want the
Government to state the reasons which have prompted this. The doubt that
is created in our minds is that perhaps the enforcement of those penalties which
were incorporated in the Bill originally would be difficult and this is thouﬁgt :
to be the easier method of chastisement anqrﬁerhaps there are too many deli
quents for whom room cannot be found. ese are the apprehensions which
are created in our minds. I am asking for information and not in an adverse -
mood criticizing Government or opposing the Motian.

Tar HoNoUrRABLE THE PRESIDENT : You could have easily seen tho .
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Tar HoNoUrABLE Mr. A. prC. WILLIAMS : It is a little unfortunate
‘that there should be in the text of the Bill a reference to ‘‘ corporal punish-
ment >’ because in that particular oontext, so far as corporal punishment is
-concerned, no alteration is being made, Sir. I do not know whether the
Honourable Mr. Hossain Imam is aware that the whole of the Schedule of
‘the parent Act, which is sought to be amended, is copied practically verbatim
“from the British statute which applies to the Royal Navy and the desire is to
keep the Indian Navy as far as possible upon the same footing. But for
-some reason which I cannot explain the words which we are seeking to put in
by this Bill “or........ with such other punishment as is hereinafter men-
“tioned ”’ do ocour in the British statute. They have not been put into the
‘Indian statute and that is what makes it impossible for us to award a lower
form of punishment for any of the offences mentioned in section 45.

As regards the Honourable Member’s. apprehension that we are trying
to make it possible to flog ratings for minor offences, I would point out that,
‘even as the law stands, corporal punishment is equivalent to imprisonment
-and, seeing that it is minor penalties we are seeking to inflict, penalties minor
to imprisonment, it is not likely that we wish to impose flogging.

Tre HoXouraBLE MR. HOSSAIN IMAM : In your Statement of Objects
-and Reasons you refer to section 45 of the Indian Navy (Discipline) Act, 1934.
Could you explain the reference %

Ter HoNoUrABLE MR. A. pEC. WILLIAMS : I think that I have fully
» explained section 45.

TrE HONOURABLE THE PRESIDENT : Motion made :

** That the Bill further to amend the Indian Navy (Discipline) Act, 1934, for certain
: purposes, as passed by the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HONOURABLE MR. A. pEC. WILLIAMS : Sir, I move :
‘“ That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

INDIAN NAVY (DISCIPLINE) SECOND AMENDMENT BILL.

1 Tae HoNouraBLE MR. A. pEC. WILLIAMS (Nominated Official) : Sir,
move :

‘“ That the Bill further to amend the Indian Navy (Discipline) Act, 1934 (Second
Amendment), as passed by the Legislative Assembly, be taken into consideration.”

Sir, this is a purely formal measure and the Statement of Objects and
Reasons fully explains it. It is simply consequential on the separation of
Burma from India.

TuE HoNouraBLE MEe. HOSSAIN IMAM (Bihar and Orissa : Muham-

~madan) : Sir, may I ask the Honourable Member to inform us why he has

introduced two Bills to amend the same Act # Could he not have incorporated
-¢hem into one Bill ¢

8



INDIAN NAVY (DISCIPLINE).SECOND AMENDMENT BILL. 148

THE HONOURABLE MR. A. pEC. WILLIAMS * The answer to that, Sir,.
is that I have not introduced any Bill. '

Tee HoNoURABLE THE PRESIDENT : He has only asked for amend--
ment.

TaE HoNouraBLE MR. HOSSAIN IMAM: We have just passed the
Bill to amend the Indian Navy (Discipline) Act, 1934, for certain purposes.
The last Bill that we passed also pertains to the same Act and to the same
Schedule. I am asking why there are two Bills ?

THE HONOURABLE THE PRESIDENT : Is it your point that both these-
Bills ought to have been incorporated into one Bill ?
Tre HoNouraBLE Mr. HOSSAIN IMAM : Yes, Sir.

THE HoNoURABLE THE PRESIDENT (to the Honourable Mr. Williams) :
Have you got anything to say ¢

TeE HoNOURABLE MR. A. pEC. WILLIAMS : Nothing, Sir.

Tre HoNouraBLE THE PRESIDENT : It is their option. Government:
can do what they like. If they like to bring in half a dozen Bills, they can do-
80. . ,
TeE HoNourABLE PaxpiT HIRDAY NATH KUNZRU : Is it not the-
duty of Government to proceed in a business-like way and not to tell us, * We-
shall do whatever we like ” ¥ We are not here to listen to such replies.

Tag HoNoUuRABLE ME. HOSSAIN IMAM : There must be some reason.
I do not think Government are simply doing it because they wish it.

Tae HoNouraBLE THE PRESIDENT : Motion made :

¢ That the Bill further to amend the Indian Navy (Discipline) Act, 1034 (Second"
Amendment), as passed by the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Ter HoNOURABLE MR. A. pEC. WILLIAMS : Sir, I move:
“That the Bill, as passod by the Legislative Assembly, be passed.’’
The Motion was adopted.

CANTONMENTS (AMENDMENT) BILL.
Tre HoNouRaBLE MR. A. DEC. WILLIAMS (Nominated Official) : Sir, I

move :
«That the Bill further to amend the Cantonments Act, 1924, as passed by the Legie-

lative Assembly, be taken into consideration.”

Sir, the Cantonments Act is very voluminous and from time to .time practi-
cal difficulties have been experienced and come to light ir! its w_'orkmg_, These
amendments are designed to remove some of those practical difficulties w.hioh
are explained in the Notes on Clauses appended to the _Statqment of Objects
and Reasons. I do not think, Sir, that it will be convenient if I add anything
to those notes at this stage. But if, when the clauses come up, any Honourable-
Member wishes to have anything explained, I shall be pleased to do so.
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Tae HoNnouraBLE MR. P. N. SAPRU (United Provinces Southern : Non.-
Muhammadan) : Sir, I would like to make one or two inquiries with regard
to certain points in this Bill. First of all, in clause 2 it is proposed to amend

<section 27 (2) (1) to enable persons who are subjects of States in India to be
venrolled as electors provided they are otherwise qualified. I have no objection
‘to Indian States subjects being enrolled as voters in British India. That is
1not my point. But what I want to know is whether such treatment is accorded
-to British Indian subjects in such Indian States as have elected Cantonment
"Boards or Municipal Boards ! I want reciprocity in this matter and if there
.are any Indian States which do not accord to British Indian subjects the privi-
{lege of voting in elections to Cantonment Boards or Municipal Boards, then
ithe Government of India should take steps to make representations to them
-and secure for British Indian subjects the same rights that are accorded
:to the subjeots of Indian States.

Then, Sir, I have a little difficulty in regard to clause 8—Schedule V. At
present there is a right of appeal and it is proposed to deprive the person,
‘who has a right of appeal now, of it in future. I would like the Honourable
‘Mr. Williams to explain to us—because I have not got the Cantonments Act
before me—the exact meaning and soope of this section. I do not like any
subject to be deprived of any right of appeal that he has already. I would
'like the Honourable Member to explain exactly what this section means and

what the effect of this section will be upon those who are affected by it. These
-are all the observations I have to make on this Bill.

THE HoNoURABLE MR. A. pEC. WILLIAMS : I would prefer to give, Sir,
‘the explanations as the clauses come up. Some other Honourable Members
.may have something else to say.

'Tre HoNOURABLE THE PRESIDENT : Motion made :

“ That the Bill further to amend the Cantonments Act, 1924, as passed by the Legis-
!1ative Assembly, be taken into consideration.”

Question put and Motion adopted.

TeE HoNOURABLE THE PRESIDENT : The Question is :
" * That clause 2 stand part of the Bill.”
The Motion was adopted.

THE HoNOURABLE THE PRESIDENT : The Question is :
* That clauses 3, 4, 5, 6, 7 and 8 stand part of the Bill.”

TeE HONOURABLE Mz. P. N. SAPRU : 1 was expecting a reply to my
«question, Sir.

TaE HoNoURABLE THE PRESIDENT : You are too late now. After
the Motion for Consideration was passed you ought to have got up.

TeE HoNoURABLE ME. P. N. SAPRU : I had expected a reply to my
question on clause 2.

Tae HoNOURABLE THE PRESIDENT : You were not ,vigilant enough,
I am ceorry. I waited for a secord ; you did not get up.

TaE HoNOURABLE Mr. P. N. SAPRU : In the third reading T hope he will
give us the reply.
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"THE HoNOURABLE THE PRESIDENT : You can ask for it then.
"The Question is : .
“That clauses 3, 4, 5, 6, 7 and 8 stand part of the Bill.”

THE HoxoUuRABLE MR. P. N. SAPRU : I shall be vigilant this time. I
thave put my question in regard to clause 8 and I hope the Honourable Member
-will give a reply.

TrE HoNouraBLE THE PRESIDENT : I will then put clauses 3, 4, 5, 6
.and 7 first. The Question is :

* That clauses 3, 4, 5, 6 and 7 stand part of the Bill.”
The Motion was adopted.

THRE HoNoUBABLE THE PRESIDENT : The Question is :
*“ That clause 8 stand part of the Bill."”

THE HoNoUBABLE MR. P. N. SAPRU : I have already asked the question
:and I have made my point. I want to know why it is proposed to deprive
persons who have a right of appeal of that right in future ! T want exactly
tto know what the purport and meaning of this clause is ¥ I have not got the
‘Cantonment Act before me and I want just to understand for my own benefit
‘what the meaning of this clause is ¥ I do not want to vote for it unless I
Jknow what the clause is.-

Tee HoNoURABLE MR. A. pEC. WILLIAMS : The item which it is pro-
posed to delete from Schedule V refers to section 137 and it confers a right
.of appeal against a notice from a Board under that section. Well, if you look
at section 187 you find that no such notioe can be given under it. The thing
iis a mistake, a misdescription. So what we are doing by deleting it, and not
.amending the section, cannot take away any right of appeal ; because no right
-of appeal can exist in respect of a notice which cannot be given. What we
are possibly doing by refraining from amending and correcting the mistake is
abstaining from conferring a further right of appeal.

TrE HoNoUrABLE THE PRESIDENT : The Question is :

« That clause 8 stand part of the Bill.”

‘The Motion was adopted.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

'THE HOoNOURABLE MR. A. pEC. WILLTAMS : Sir, I move :
* That the Bill, as passed by the Legislative Assembly, be passed.”

THE HoNoURABLE Mr. P. N. SAPRU : I should like the Honourable
Mr. Williams to tell me exactly what the position in regard to clause 2 is,
whether he is prepared to represent to the Indian States who have elected
badies to give to British Indian subjects the same privilege that we are accord-
ing them under this clause ?

Tre HoNousasLk Ma. A. DEC. WILLTAMS : Sir, having regard to the
terms of the rules and standing orders relating to questions and resolutions
regarding Indian States, I am reluctant to enlarge on this topic ¢t all ; but
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I think if the Honourable Member were. to look into the question of fact as to-
the number of elected municipalities in those States, he will probably appreciate-
that the point he is raising is for the time being at any rate merely academio.

Tar HoNouraBLE PaANpIT HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan) : But there are certain States which have
elected municipalities. What about them ¢ I mean to say that if they are
not goin% to concede this right to us I see no reason why we should vote in
favour of the Bill. You may be able to carry the Bill through but we shall at
any rate be able to register our protest against this one-sided Bill.

TeE HoNOURABLE MR. A. DEC. WILLIAMS : I should like to place it
onrecord as my personal view that, if any Honourable Member opposite votes:
against the Bill for that reason only, it will not look too well. :

THE HoNoURABLE THE PRESIDENT : Motion made :
 That the Bill, as passed by the Legislative Assembly, be passed.”
Question put: the Council divided : '

AYES-——24,
Ataullah KhanTarar, Hon. Chaudhri. Khurshid Ali Khan, Hon. Nawabzada.
Bajpsi, Hon. 8irGirja 8hankar. Lal, Hon, Mr. Shavax A.
Charanjit Singh, Hon. Raja. Lloyd, Hon, Sir Alan.
Chinoy, Hon. 8ir Rahimtoola. Menon, Hon, Sir Ramunni.
Conran-Smith, Hon. Mr., E. Muhammad Y akub, Hon. S8ir.
Das, Hon. Rai Bahadur 8atyendra Kumar. Mukherjee, Hon. Bir Satya Charan.
Dow, Hon. Mr. H. Parker, Hon. Mr. R. H.
Ghosal, Hon. Bir Josna. Richardson, Hon, Mr. J. H. 8.
Govindachari, Hon. Rao Bahadur K. Roy, Hon. Mr. 8. N.
Haidar, Hon. Khan Bahadur 8hams.ud-Din.| 8obha 8ingh, Hon, Sardar Bahadur.
Hydari, Hon. Mr. M. 8. A. Williams, Hon, Mr. A. deC.
Jones, Hon. Mr. C. E. Wilson, Hon, Mr. L,

NOES—12.
Askuran, Hon. Mr. Bhantidss. Kunzru, Hon. Pandit Hirday Nath.
Chettiyar, Hon. Mr. Chidambaram. Mahtha, Hon. Rai Bahadur 8ri Narain.
Dalal, Hon. Mr. M. N. Mitha, Hon. 8ir S8uleman Cassum Haji.
Das, Hon. Mr. N. K. Muhammad Husain, Hon. Haji Byed.
Hossain Imam, Hon. Mr. Sapru, Hon. Mr. P. N.
Kalikar, Hon. Mr. V.V, Sinha, Hon. Kumar Nripendra Narayan,

The Motion was adopted.

REPEALING AND AMENDING BILL.
I Tur HoNourasLE Mr. SHAVAX A. LAL (Nominated Official) : Sir,
move :
‘* That the Bill to repeal certain enactments and to amend certain other enactments,
as passed by the Legislative Assembly, be taken into consideration.”
This is a formal measure the purﬁose of which has been fully explained in
12 NooN. the Statement of Objects and Reasons.

Sir, I move.
Tae HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, I want some information. I had expected that Mr. Lal would

give us some more details because the number of the Acts whiclf are being re-
pealed is rather formidable. In the first place we are glad that today we are

.
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repealing an Aot of the Governor General. Acts of the Governor General, as
you know, are mostly recommended and certified Bills.

TrE HoNoURABLE THE PRESIDENT : This is not the first time.

THE HoNouRaBLE MR. HOSSAIN IMAM : Sir, so much the better. T
should like to understand what exactly is the position about Act XIV of 1931
and Act IT of 1936. In the Statement of Objects and Reasons it is stated that
these Acts are purely of an amending nature and to remove from the Statute-
book certain Acts or portions of Acts ; but we should like him to explain more
fully as to what is the implication of removing from the Statute-book the Salt
(Additional I'mport Duty Extending) Act. Under what Act will the additional
duty be imposed now ; and if the object is, as I take it, not to abolish additional
duty but to continue the imposition then under what Act are we imposing it ?
Secondly, he must give us some information about the Governor General’s
Act of 1936 as given on page 4 in which the part to be repealed is only the
name ‘‘ to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to fix maximum rates of postage under the
Indian Post Office Act, 1898 . Now, merely the repeal of the name has no
cffect. If you remove the name does it mean that you amend the Act in any
way ¢ What is the object in saying that the Act of the Governor General
should remain operative but only the name should be repealed ¢ Tt is rather
ununderstandable and T would appeal to Mr. Lal to he more explicit and to
explain the matter.

Tue HoNourasLE Me. SHAVAX A. LAL : Sir, the whole purpose of the
Bill is to remove superfluity from the Statute-book and these words, if left in
the long title and preamble, would make it meaningless. There is no reason
for keeping these words when they carry no meaning. This Bill proposes to
remove the superfluous and to leave just those provisions which are necessary.
That is the purpose of the Bill, and there is nothing improper in amending the
long title and the preamble.

THE HoNouraBLE THE PRESIDENT : You mean to say that this is
the periodical removing of the defects.

Tae HoNnouraBre Mr. SHAVAX A. LAL: Yes, BSir, this is the
periodical pruning.

Tue HoNouraBLe MrR. HOSSAIN IMAM : During the last four years
Government have passed the Finance Bills by certification as Governor
General’s Acts. Why are the other Acts of 1936, 1937, 1938 and 1939 not
amended and why it is being moved only in respect of one Act.

THE HoNouRABLE THE PRESIDENT : 1Is there any superfluity ?

Tue HoNourasLe Mr. HOSSAIN IMAM : I am referring to the previous
Finanoce Bills all of which were passed by certification.

TeEE HoNouraBLE MR. SHAVAX A. LAL: The presumption is that
they ure necessary. .

Tue HoNourABLE MB. HOSSAIN IMAM : Will the Honourable Member
justify that presumption ; he must give more information to the House hefore
it can acoept it,
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THE HoNouraBLE MR, SHAVAX A. LAL: The question before the
House is the present Bill and not whether some other Aot ought to have been
amended in a certain way or should not have been amended. As these Acts
are not before the House naturally that question does not arise. In that case
I will have to satisfy the Honourable Member as regards all the Acts on the
Statute-book.

THg HoNoUuRABLE MR. HOSSAIN IMAM : May I draw his attention to
the Act of 19357 [ do not think Government is justified in doing everything
in a haphazard and in an arbitrary manner. There should be same method
even in this Government.

THE HoNorraBLE MR. SHAVAX A. LAL: There is nothing haphazaid
in it. Government only makes such formal changes as are absolutely neces-
sary, and when any doubt about utility aiises Government resolves it by
leaving those provisions intact. It will be heyond my capacity to explain ax
to why certain Acts, not included have not heen amended: -

THE HonourRaBLE THE PRESIDENT : He only mentions previous
Finance. Acts.

x

THr HoNourasLE Mu. SHAVAX A. LAL :  The guestion should be con-
fined to the Acts which are before the House ; [ could enot be expected to
explain as to why other Acts are not amended.

THE HonouraBLE MrR. HOSSAIN IMAM : . The Honourable Member
.has not enlightened us under what Act we are to collect the additional salt duty
after it has been repealed.

'I'HE HoNouraBLE MR. SHAVAX A. LAL: 1 would have satisfied the
Honourable Member if he had consulted me. There must have been some
enactment which provided for it. While repealing we do not make any changes
of substance. You cannot repeal a duty which is otherwise leviable.

Tre HoNoOURABLE THE PRESIDENT . Motion moved :

** That the Bill to repeal certain enactments and to amend certain other enactments,
ax passed by the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.

Schedule I was added to the Bill.

Clause 2 was added to the Bill.

Schedule 11 was added to the Bill.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tue HoNoUuRABLE MR. SHAVAX A. LAL : Sir, I move :

* That the Bill to repeal certain enactments and to amend certain other enactments,
as passed by the Legislative Assembly, be passed.”

The Motion was adopted.



INDIAN REGISTRATION (AMENDMENT) BILL.

TeE HONOURABLE Mm. E. CONRAN-SMITH (Home Secretary): Sir,
I'move :

* That the Bill further to amend the Indian Registration Act, 1908, for certain pur-
poses. as passed by the Legislative Assembly, be taken into consideration.”

Sir, the Bill in respect of which 1 am moving this Motion is designed to
remedy a defect which was due to the omission per incuriam to amend section
98 of the Indian Registration Act at the time when clause (e) was inserted
in sub-section (1) of section 17 of that Act by section 10 of the Transfer of
Property (Amendment) Supplementary Act of 1929. Section 17 (1) of the
Indian Registration Act deals with documents the registration of which is
compulsory. Section 28, which provides for the registration of documents
relating to land, covers the documents mentioned in the four clauves, namely (a)
to (d), which were contained in section 17 (1) as it stood before the amendment
in 1929, and provides that they shall be presented for registration in tho
office of the Sub-Registrar within whose sub-district the whole or some portion
of the property is situated. If the property iy not situated wholly within one
sub-district, the Sub-Registrar is required by section 84 of the Act to send a
memorandum of the property to every Sub-Registrar within whose jurisdiction
any part of the proporty is situated. He is also required to filo a memorandum.
When the new clause (¢) was added to section 17 (1) by the amending Act to
which I have referred, the corresponding addition should have been made
in section 28 of the Indian Registration Act so that the same procedure would
apply to documents mentioned in that clause. This, however, was not done
and clause 3 of the Bill now hefore the House seeks to remedy that omission.

Clause 2 of the Bill inserts an additional clause in section 18 of the Act
corresponding to clause (e) of section 17 (1). Section 18, as Honourable Mem-
bers are aware, deals with documents the registration of which is optional.
The effect will be that documents of the nature referred to in clause (e) of
sub-section (1) of section 17, when the value of the property is less than Ra. 100,
will be treated in the same way with regard to registration and indexing as
the other documents covered by that sub-section. A corredponding addition
is made in section 28,

Sir, 1 move.

The Motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoNourasLe Mr. CONRAN-SMITH : S8ir, I move :
“ That the Bill, as passed by the Legislative Assembly, he passed.”
The Motion was adopted.

CODE OF ClVIL PROCEDURE (AMENDMENT) BILL.

Tue HoNoumraBLE MR. E. CONRAN.-SMITH (Home Secretary): Sir,

1 move :
*That the Bill further to amend the Code of Civil Procedure, 1908, as passed by the
Legislative Assemably, be taken into consideration.” '

Sir, this small Bill is intended to remedy an error which arose in the course
of adaptation of the Statute-book. That adaptation was, as Honourable
Members are aware, carried out in order to bring the provisions of the existing

(149 )
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law into conformity with the constitutional position arising under the Govern
ment of India Act, 1935. As the Statement of Objects and Reasons explains
the words * Courts of the Province ”’, which occur in the proviso to section 29
of the Code of Civil Procedure, were substituted for the words * such Courts ”’
when the Act was adapted. This has had the wholly unintended effect mention-
ed in the Statement of Objects and Reasons, i.e., the Courts of the Province
to which the provisions of section 29 are declared to apply would be required
to serve summonses issued by Courts outside British India whether or not the
country in which those Courts are situated had entered into a reciprocal
arrangement with British India. Sub-clauses (2) and (3) of clause 2 (1) (b)
of the Bill rectify this error. The remaining provisions of clause 2 are designed
to set at rest a point of doubt which had arisen and to make it clear that pro-
cesses other than summonses, e.g., judgments of a foreign Court, are covered
by the terms of section 29.

Clause 3 of the Bill merely corrects an obsolete reference.
Sir, 1 move.

The Motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoNoURABLE MR. E. CONRAN-SMITH : Sir, I move :
*“That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

TR HoNoURABLE MR. E. CONRAN-SMITH (Home Secretary): Sir,
1 move :

* That the Bill further to amend the Code of Criminal Procedure, 1898, as passed by
the Legislative Assembly, be passed.”

Sir, before the separation of Burma, Chapter XL of the Criminal Procedure
(Code which deals with commissions for the examination of witnesses applied
to commissions issued by courts in British India to courts in Burma, and
vice versa, but since Burma has been separated from India the chapter no
longer applies to the issue of such commissions. This Bill seeks to make pro-
vision for the establishment of a similar procedure for reciprocal service of
commissions as between courts in British India and courts in Burma. The
Government of Burma have agreed to make a corresponding provision in the
law in force in Burma. Sub-clause (2) of clause 1 of the Bill gives the Central
Government lﬁ\ower to notify the date on which this measure shall come into
force. It will thus be possible for the Act to be brought into force in British
India at a date subsequent to that on which Burma has amended the law of that
country.

Sir, 1 move.

The Motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tae HoNoUrRABLE MR. E. CONRAN-SMITH : Sir, I move :
* That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.
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g HoNOURABLE Sir ALAN LLOYD (Commerve Secretary): Sir
I move: :

‘ 'That the Bill further to amend the Indian Companies Act, 1913, an passed by the
Legislative Assembly, be taken into consideration.”

This Bill, Sir, is designed to fill a lacuna in the existing law, which has
caused some embarrassment to various Provincial authorities, relating to the
disposal of unpaid dividends out of liquidation of companies. 'I'he Provincial
(Governments have been consulted and are unanimously in favour of legislation
of the type that is now before us. Perhaps Honourable Members will wish to
be satisfied that the provisions of this Bill, which include the transfer of these
funds after a period of 16 years from the special acoount to be opened by the
Reservo Bank of India to the general revenue account of the Central Govern-
ment, do not in any way interfere with the existing rights of any person. That,
Sir, is secured by the provisions of the Bill. Sub-section (5) of the proposed
section allows claims to be made without any new limitation, and sub-section
(6) makes special provision that where such a claim is made after the period of
15 years has expired, the amount is payable, if the claim is otherwise valid under
the other provisions of the law, out of the general revenues.

Sir, I move.

*'np HoNOURABLE Mg. HOSSAIN IMAM (Bihar and Orissa : Non-
Muhammadan) : Sir, I want some information and I should be much obliged
if the Honourable Member will give it. 1In clause 2, proposed sub-section (5)
says :—

“Any person claiming to be entitled to any money paid into the Companies Liquida-
tion Account in pursuance of this section may apply for payment *’, etc.

The procedure is laid down as to how the courts shall proceed. But no
time limit is given during which such claims oan be made. Is the Limitation
Act applicable or is it intended that there should be no limitation at all ¢ My
question is, whether the Limitation Act will apply—the ordinary limit of
three yoars—or whether the claim can be made perpetually ¥ That is my first
point,

The second point is this. Proposed sub-section (7) says that a liquidator
who retains the money which should have been deposited will be liable to a
penal interest of 20 per cent. per annum. I want to know whether that 20 per
cent. would be charged to the liquidation account or whether it will be a per-
sonal imposition on the liquidator. The purport of the whole section seems
to be that it will be a personal imposition on the liquidator, as appears from
the provision lower down that his own fees, to whioh he will be entitled from
tho courts, will be confiscated. But the wording is not quite happy. It is
not clear whether it will be charged to the liquidation account or to the por-
sonality of the liquidator.

THE HoNOURABLE SIB ALAN LLOYD : As regards the first question,
Sir, that was asked by my Honourable friend, 1 perhaps was not sufficiently
clear in my earlier remarks. I wish to make it clear that the wording of sub-
section (§) does not interfere with the existing law in any way at all. It did
not remove & limitation, it did not create a limitation. Claims remain to be
made in accordance with the provisions of the existing law.

* Not corrected by the Honourable Member.
( 181 )
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As rogards the second point, the liability is undoubtedly upon the liquidator
himeelf in his personal capacity and I think I may say with confidence that the
general provisions of the Indian Companies Act prevent the liquidator’s inelud-
ing such liability in the liquidation account.

THE HoNOURABLE MRr. HOSSAIN IMAM : Arising out of this answer,
1 would like to know why the period of 15 years has been fixed during which the
Reserve Bank is to keep that account as inoperative. If the ordinary limita-
tion applies, that would mean that within three years, or at the most five years,
the account should be transferred to the contral revenues. By providing a
period of 15 years during which the Reserve Bank will keep the account in
suspense, a presumption might be created that the ordinary Limitation Acts
do not apply. T should like the Honourable Member to explain that.

'T'ur. HoNOURABLE SIR ALAN LLOYD : T do not think that any lawyer
would raise such a presumption as my Honourable friend suggested. The
poriod of 15 years ix an arbitrary one. Tt is for convenionce. So long as
there is likely to be a reasonably substantial amount in the account of any
liquidation, so long the special account is kept open.

THE HonOURABLE THE PRESIDENT : The Honourable Member knows
that in cortain cases, liquidations have continued for 10 or 15 years.

Tuk HONOURABLE SIR ALAN LLOYD : I was coming to that, Sir. Tt
boars no relation to any period of limitation. Tt would, as a matter of fact,
have to be a matter of perhaps 21 years if you wero to bring it under limitation,

Tae HonourasLE Mr. R. H. PARKER (Bombay Chamber of
(‘ommercoe) : 61.

I'ne HonourasLe SR ALAN LLOYD : In the case of snits relating to
dividends on lignidation, one has got to remember that the ordinary limitation
period ix quite insufficient in the case of a ereditor who is & minor. It is quite
possible that the creditor in a lignidation is & minor. He might be very young
indead and ho has to wait till his majority to make his claim. But some arbi-
trary period had to be taken and 15 years was taken as being one which was
likely to cover all except an extremely negligible minority of cases.

THE HoNouraBLE MR. HOSSAIN IMAM : May I just ask——

I'nE HoNoUurABLE THE PRESIDENT : You cannot ask several questions,
at different times.  You ought to have put all the questions together. That
is the practice, and as an old Member of Council, you ought to know that.
You can only make one speech.

I'ne HoNouraBLE MR, HOSSAIN TMAM : The Honourable Member has
made statements out of which these questions arise. He has stated that 15
years was provided so as to cover some limitation

- TeHE HonoUraBLE SiR ALAN LLOYD: I said nothing of the sort. I
said that 15 years was an arbitrary period for convenience.
[ ]
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THE HoNOURABLE Mr. HOSSAIN IMAM : It was an arbitrary period and
he said that there may be instances in which even that period may be exceeded
on account of litigation and minority. 1In sub-section (6) provision has been
made that even the central revenues will continue to be liable for the payment
after the 15 years. That is why I wanted to know. The liability of the cen-
tral revenues remains, Why then allow the Rererve Bank to keep the account
open and in suspense for 15 years ? .

THE HoNOURABLE MR. R. H. PARKER : As a matter of convenience,

THE HoNOURABLE SIR ALAN LLOYD: T attempted to explain that
before. We had to choose some period. So long as there is likely to be a
reasonably large number of deposits in the account, it is more convenient to
keep that account open. When the number of deposits is likely to be reduced to
something small or nogligible, then it is to evervbody’s convenience to close it.
T attempted to explain that before, Sir.

THE HoNOURABLE THE PRESIDENT : Motion made :
* That the Bill further to amend the Indian Companiox Act, 1913, as pansed by the
Legislative Assembly, be taken into consideration.'
Question put and Motion adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HONOURABLE SiR ALAN LLOYD : Sir, I movo:
* That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

WAR DONATIONS AND INVESTMENTS (COMPANIES) BILL.

Tue HoNOURABLE Sik ALAN LLOYD (Commerce Secretary): Sir, I
move :

*That the Bill to enable companies in British ludia to make donations to public
funds formed, and to make investments in Government loans floated, for the purpose of
assisting the prosecution of the present war, as passed by the Legislative Assembly, be
taken into consideration.”

Sir, the title which I have road out indicates the purpose of this Bill. At
present many companies are debarred by their memoranda of association from
making payments of the kind described, and a number of clubs in particular
that have been registered as companies have found themselves in a difficulty
in consequence. This Bill is designed to enable them to make such payments
or investments in spite of the provisions of their memoranda of association.
Honourable Members will perhaps on looking at the Bill have wished to satisfy
themselves, as T wished when it first came before me, that it will not give Direc-
tors uncontrolled powers to make, from whatever laudable motives, investments
or grants of the kind in question without the consent of the shareholders. 1
would draw attention in this connection to the words of clause 3 of the Bill,
which enable the company “ by special resolution " to authorize the making
of the donation or investment.

TaE HoNoURABLE THE PRESIDENT : In all cases of special resolutions
a three.fourths majority of shareholders is required ?

o
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Tre HoNouraBLE Sk ALAN LLOYD: Yes, Sir, that is the case. 1
have before me here the Companies Act and the matter is dealt with by section
81, which has the effect which you have described. The interests of the share-
holders are therefore fully secured and I think there can be no other question
as to the desirability of passing this Bill.

Sir, T move.

THE HoNouraBLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Mr. President, Sir Alan Lloyd has very kindly explained to us that
the term * special resolution ™’ refers to the provision in the Companies Act
in soction 81. But may I draw his attention to the fact that there is nothing
in the Bill to indicate that by special resolution you mean the special resolu-
tion as defined in any specific section of the Indian Companies Act. Special
resolution here may mean a special resolution of the Board of Direotors.

Tae HoNouraBLE THE PRESIDENT : No, special resolution means a
vote by three-fourths of the shareholders present or represented by proxies.

Tue HoNouraBLE Mr. HOSSAIN IMAM: 1 understand that under
section 81 it is, but is there any mention in this Bill that by special resolution
you mean that particular special resolution specified in section 81 of the Com-
panies Act 2 The wording is rather loose. Special resolution here may mean
a speoial resolution of the Board of Directors, which the Honourable Member is
very rightly not willing to allow.

THE HoONOURABLE THE PRESIDENT : T am not sure but I think * special
resolution ”’ has been defined in the Act.

THE HOoNOURABLE S1B ALAN LLOYD : It is defined in the Companies
Act. Section 81 of that Act defines a special resolution. As regards the
applicability of that definition to this law, which is not expressed as an amend-
ment, T think the Honourable Member will be satisfied if I point out that the
only reason for passing this law is that it is the Indian Companies Act from
which the memoranda of association derive their binding force. Therefore,

it is perfectly obvious that if that binding force is to be relaxed the reference in
this clause must be to tho Indian Companies Act.

TeR HoNoURABLE MR. HOSSAIN IMAM : Will the Honourable Member
just read out that part of the parent Aot ¢

Tre HoNoURABLE SiR ALAN LLOYD: Sub-section (2) fof section 81)
of the Indian Companies Act reads as follows :

. ** ! Speoial resolution ’ shall be a special resolution when it has been passed by such a
majority as is required for the passing of an extraor resolution and at a general
meeting of which not less than twenty-one days notice specifying the intention to propose
the resolution a8 a special resolution has been duly given :

¢ Provided that if all the members entitled to attend and vote at any such meeting

80 care a resolution may be proposed and passed ae a special resolution at a meeting of
which less than twenty-one days’ notice has been givenp'e.c" &

The reference to the * extraordinary resolution ” is in sub-section (7)
which says :

* A resolution shall be an extraordinary resolution when it has been passed by a
majority of not lesa than three-fourths of such members entitled to vote as were present
in person or by proxy whero proxies are allowed at a general mesting ™.
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Tug HoNourasLE MR. SHANTIDAS ASKURAN (Bombay : Non-Muham.
madan) : But suppose the Directors want this to be passed, how will this

legisiation help them ?

. Tux HoNoURABLE Si ALAN LLOYD : This legislation will enable them
to place the matter before their shareholders.

Tae HoNourasrLE THE PRESIDENT: Motion made :

“That the Bill to enable companies in British India to make donations to public
funds formed, and to make investments in Government loane floated, for the purpose of
assisting the prosecution of the present war, as passed by the Legislative Aesembly, be
taken into consideration.”

Question put and Motion adopted.

Clauses 2 to § were added to the Bill,

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tree HoNouraBLE SR ALAN LLOYD: Sir, I move:
“ That the Bill, as passed by the Legislative Assombly, be passed.”
The Motion was adopted.

RESERVE BANK OF INDIA (THIRD AMENDMENT) BILL.

TaE HoNoURABLE MR. C. E. JONES (Finance Secretary) : Sir, I move :

** That the Bill further to amend the Reserve Bank of India Act, 1934, as passed by
the Legislative Assembly, be taken into consideration.”

Sir, this Bill has been promoted at the urgent and pressing request of the
Reserve Bank of India, the central banking authority of the country which
is specially interested in the soundness of the banking system of the country.
The Central Board of the Reserve Bank have for long been seriously perturbed
at the method of the working of section 42 of the Reserve Bank of India Act on
account of the very limited scope of that section. I may remind Honourable
Members that under sub-section 1 of section 42 of the Reserve Bank of India
Act all scheduled banks are required to maintain with the Reserve Bank a
daily minimum balance equal to 5 per cent. of their demand liabilities and 2
per cent. of their time liabilities. The penalty for default in observing this
requirement is prescribed in sub-section 3 of section 42, which is that the
Reserve Bank can charge the defaulting banks penal interest on the amount in
default and for the time the default continues. This charge of penal interest
i8 the only sanction which the Reserve Bank is able to enforce. It is therefore
possible for scheduled banks, so long as they are prepared to pay the penal
interest to withdraw even to the ful% this statutory deposit which they should
maintain with the Bank. Accordingly in quite a large number of cases we find
scheduled banks, when they are unable to meet their liabilities or when their
other assets are tied up and illiquid, withdrawing the funds which the law
requires should be maintained as cash reserve with the Reserve Bank. This
position is obviously unsatisfactory in the extreme and practically renders
nugatory the safeguarding provision of section 42 of the Bank. The Reserve
Bank have for some time been considering this position, and as long ago as
May last year they addressed a formal letter to the Government explaining
the legal position under’this section, The Government gave publicity to this
letter by publishing it in a press communique. This was done with the deli-
berate object of removing from the public mind any misapprehgnsion with
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regard to the very limited scope of section 42 as it now stands and of disillu-
sioning the public of any idea that the existence of that section and the re-
quirements in that section afforded any real protection to the depositors or
any guarantee as to the soundness and the liquidity of the assets of the scheduled
banks. Since that communique was published the Reserve Bank have had the
matter under continual review and their experience is, that not only has there
been no improvement in the position, but that there has actually been consi-
derable deterioration ; the number of banks defaulting, the number of days of
default and the amount of penal interest paid all having increased substantially.
There is moreover considerable evidence that the situation is still progressively
deteriorating, and in certain individual cases the default is persistent and
serious. The Central Board of the Reserve Bank have therefore taken the
matter into their consideration again and have moved the Government imme-
diately to promote this legislation. The original intention, as explained in the
press communique, was to deal with this question when the comprellensive
banking legislation was taken in hand. But as there is likely to be considerable
delay in bringing the comprchensive banking legislation forward, the Reserve
Bank have come to the conclusion that in the interest of sound banking early
steps should be taken to tighten up the effectiveness of section 42, because
otherwise the persistent evasion of section 42 might land a number of scheduled
banks in severe difficulties and increase the number of liquidations. The lines
on which the Central Board of the Reserve Bank recommended legislation are
embodied in the Bill now before the House. There are two main provisions.
The first one is drafted on the lines already applicable to non-scheduled banks
by section 277L (4) of the Indian Companies Act. In that section, which
requires non-scheduled banks to maintain certain minimum cash reserves,
there is a provision that after a certain period of grace the directors and officers
of tho defaulting bank who knowingly and wilfully are parties to the default
should become liable to a fino not exceeding Rs. 509 for every day during which
the default continued. The proposal now is that this same liability should be
imposed in the case of scheduled banks. Secondly, the Reserve Bunk wish
to go one step further and in the interest of depositors they desire a provision
to be made to the effect that after that same period of grace the Reserve Bank
should be empowered to serve notice, at their discretion, on the defaulting
bank prohibiting it from accepting any fresh deposits until the minimum
deposit required to be maintained had been restored, and that persons know-
ingly and wilfully parties to any transgression of this prohibition should be
liable to the same penalty of Rs. 500 for every day during which fresh deposits
were accepted and retained by the defaulting bank.

These penalties are admittedly severe, but a penalty of this nature is
already in existence in the case of non-scheduled banks and it is of the greatest
importance that the scheduled banks, in whom by reason merely of their status
as scheduled banks the depositors and the public have greater confidence, should
be subjected to a penalty not less severe. I think the House will agree that,
if any penalty is proposed at all for a breach of this statutory requirement,
that penalty should be deterrent and effective. That is the objeot of this
Bill, with a view to ending what is admittedly a most unsatisfactory state of
affairs,

Sir, I move.

*Par HoNoumraBLE MR. HOSSAIN IMAM (Bihar and Orissa : Mubam-
madan) : Sir, we are grateful to the Honourable Mr. Jones for his very lucid
explanatory speech in which he has introducell this Bill. It has removed

* Not corrected by the Honourable Member.
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almast all the doubts which I had about this Bill and on which I might have
asked some queations. He has himself stated that this is only an interim
measure because the banking legislation is not yet ready. May I point out that
the provision in section 42 regarding compulsory deposits is a very minor sort
of provision, as far as liquidity or safety of the assets are concerned. A

ortion of the 5 per cent. of their demand liabilities and 2 per cent. of their time
E&bﬂities have to be deposited. He will himself admit that it is a very small

roportion and it does not satisfy the liquidity or substantiality of the Reserve
gank. We have to wait for that banking legislation which will make this provi-
sion sccure ; but I should have liked to know from the Honourable Member
if he has found any instance where this has been persistently done ? The
penalty in the existing Act is sufficient to deter people from infringing the letter
of the law, because banks which cannot maintain even, say, 3} per cent.
liability in the Reserve Bank must be in a weak position.

TrE HoNouraBLE THE PRESIDENT : Ate you contending that this legis-
lation is superfluous ¢

Tue HoNoUuraBLE MR. HOSSAIN TMAM : It is not stringent ; we want
it to be more stringent. It is not one which would cover many banks. One
or two banks could be covered by this, otherwise the need for the banking
legislation has been further strongthened. AN that T am asking is that Gov-
ernment should expedite that Bill so that we mayv have more substantial basis.
I came across one of the scheduled banks system of accounts. The bank
never held unsecured debentures.

Tre HoxouraBLE Mr. R. H. PARKER (Bombay Chamber of Com-
merce) : Unsecured debentures are common. A debenture is only a promise
to pay.

Tne HoNoURABLE Mr. HOSSAIN IMAM: Debentures are not always
mortgaged debentures. Debentures are not securities which a bank should
hold. Unsecured debentures are to be held by banks.

Tie HoNouraBLE THE PRESIDENT : Won’t you wait till the revised
Bill is brought before the Council? We are simply concerned with the
amendment.

Tirr HoNnourasLE MR. HOSSAIN IMAM : I simply want to know from
the Honourable Member, without naming any banks, could he give us some
idea of the number of banks which have defaulted in the past. T do not want
the names of the banks. Of course, he cannot give that, as it brings the banks
into contempt, but he can give us the numbers.

Tee HoNoURABLE MR. C. E. JONES: As regards the first point raised
by my Honourable friend Mr. Hossain Imam, T would like to say that the
Government are, of course, already aware that the deposits required to be
maintained with the Reserve Bank by scheduled banks are a very small propor-
tion of their assets and do not in themselves betoken the thorough soundness
and liquidity of the banks’ position. In fact, in the very communique to which
I referred in my previous apeech, this paragraph will be found. (This is in the
letter from the Reserve Bank to the Government which was published in the
press communique.)

*‘ In the meantime, they are particularly concerned with another aspect of the matter
Seotion 42 requires tho maintenance of these cash balances with the Reserve Bank and . in
the absence of other provisions in the law the scheduled banks are free to inveet the re.
mainder of their assets in whatever manner they choose ; but it i8, of course, these other
asseta which constitute the major part of the security for depositors’ money, ~The public,
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however, appear to attach a greater importance to the statutory depositd than is justified,
and although it may have now become known to many that the Travancore National and
Quilon Bank was a persistent defaulter in the maintenance of its deposit prior to its closure,
the Board are of the opinion that Government should forthwith bring to the notioe of the
public—

(1) the misapprehension under which some members of the public still appear to
be that section 42 is meant to afford real protection to depositors, and

(2) that there is no legal impediment in the Act as it stands at present to the with.
drawal of these deposits on payment by the defaulting bank of penal
interest .

The position is that we are not ready to undertake comprehensive legisla-
tion at present but we say that, if a bank is in such a desperate position that it
is unable to maintain these very small deposits required by the Act, then
the sooner it goes into liquidation the better, and therefore we are seeking to
impose a much more stringent penalty for default in this matter than the
existing Act provides. That is the object of this legislation, merely to tighten
up the effectiveness of this section as it is now, leaving the general question of
the percentage of liquid assets which should be maintained by Banks in general
and other questions of the sort over to the date when we can bring in . fully
considered and comprehensive logislation. When that date will be, Sir, I
am not in a position to indicate.

The other point asked by my Honourable friend was as to the extent of the
defaults. We have figures here for the six months July to December, 1939,
which show that the number of defaults was 79, the number of days defaulted
223 and the amount of penalty interest Rs. 337. For the following half year,
January to June, 1940, the number of defaults had increased from 79 to 80,
the number of days defaulted from 223 to 439, and the amount of penalty
interest from Rs. 337 to Rs. 3,015. That will show the deterioration in the
position to which I have referred and the urgent need for this legislation.

TrE HonouraBLE MR. HOSSAIN IMAM : Thank you, Sir.

Tue HoNourasLE THE PRESIDENT : Motion made:

‘‘ That the Bill further to amend the Reserve Bank of India Act, 1934, as passed by
the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TuE HoNoURABLE MR. C. E. JONES: Sir, I move: .

* That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

MOTOR SPIRIT (DUTIES) AMENDMENT BILL.

Tae HoNouRABLE MR. C. E. JONES (Finance Secretary) : Sir, I move :

‘** That the Bill further to amend the Motor 8pirit (Duties) Act, 1917, as passed by
the Legislative Assembly, be taken into consideration.”

The object of this Bill, Sir, is merely to change the definition of motor
spirit as given in the Motor Spirit (Duties) Act in view of a change in circum-
stances. The change to which I refer is one which will be within the knowledge
of Members of this House, namely, the interest which is being shown at present
in the development of an industry for the manufacture of power alcohol from
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molasses. The object of this industry, as also Honourable Members will be
aware, is that of assisting the sugar industry and therefore also cane-growers
by finding a useful and profitable outlet for molasses, which is a by-product of
the sugar industry which has hitherto largely run to waste to the loss of factory
owners and to the detriment of the industry and to the detriment incidentally
of the countryside.

The chief use contemplated for this power alcohol is to use it in admixture
with petrol to form motor spirit. To give the industry a fair chance of success
by providing it with an assured market of reasonable dimensions, provincial
legislation has been or is being passed in more than one province to make the
admixture of power alcohol with petrol compulsory.

Tae HoNouraBrLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Will the Honourable Member say in what provinces ?

Tae HoNouraBLE MR. C. E. JONES : ILegislation has been passed, I
think, in the United Provinces and has been or is being passed in Bihar, but
I am not sure of the stage reached in the latter province.

Now, power alcohol itself is not a hydro-carbon and therefore does not fall
within the definition of motor spirit which now stands in the Motor Spirit
(Duties) Act. Accordingly, because of this simple fact, power alcohol itself
18 not liable to the central excise duty as motor spirit, but as soon as it is mixed
with petrol the whole mixture becomes at once liable to the central excise
duty. The practical difficulty which results from this position is that, contrary
to what is usual in the case of central excises, we are not in a position to assess
and levy the duty on power alcohol at the places where it is produced. That
is the usual procedure, which is convenient to Government for purposes of
control and is convenient all round. But because of this technical difficulty
we are unable, with the law as it stands, to levy the duty at the place of pro-
duction of power alcohol, which leaves us no alternative gut to levy the duty at
a large number of places where the actual mixing takes place. Then there is
the difficulty that the petrol has already paid its duty and the alcohol has not,
#o that when you have assessed on the mixture you have to give a rebate or
refund of the amount which you have already been paid on the petrol and
everybody is inconvenienced. The object of this Bill is to remove these incon-
veniences, and to reduce incidentally the possible field of evasion by making
it impossible for power alcohol to leave the factory for the purposes of mixture
without paying the duty for which it is liable. This object we propose to
achieve by amending the definition of motor spirit in the Act 80 as to include
power alcohol. This is the one and only provision in the Bill and I venture to
think that it will not prove controversial.

Sir, I move.

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TeE HoNoUrABLE MR. C. E. JONES : . Sir, I move:
“ That the Bill, as passed by the Legislative Assembly, be passed.’
The Motion was adopted.

The Coancil then adjourned till Eleven of the Clock on Monday, the 25th
November, 1940. :





